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SOMETHING WILL TURN UP 
IS NOT ENOUGH 

Juvenile Justice is an a rea where we are to spear-head 
our activism with a ll earnestness as future of the 

societ y is factored by how we treat t he you ng people. 

Juvenile Justice cannot be narrowed in how we deal w ith 

children-in-conflict with law . Providing care is paramount 

to juvenile justice. Our National Policy envisioned ca re 

institut ions in d ifferent levels. There are some care­

programmes like Integrated Child Protection Services 

(iCPS). Care- programmes should include programmes 

re lating to providing them education and hea lth care. 

The Juvenile Justice Committees wor king under the 

aegis of the different High Courts can playa significant 

role in monitoring the activ ities of the care institutions 

and implementation of ICPS. It may b ring a remarkable 
change in providing the care-service. 

For bringing about an effective system of oversight we 

need to build up col laboration between the Juvenile 

Justice Committees and the administrative departments 

entrusted w ith the child welfare affa irs and with the 

expert agencies so that the object of those programmes 
is t ruly realised. 

The crit ical a rea of Juvenile Just ice is to deal with offences 

committed by young people w ho are below 18 years of 

ag e. To prevent young people coming in conf lict with law, 

the socia l welfare administration ondj ustice system should 

work together in developing a lternat ive prog rammes to 

prevent t he children f rom offending and re -offending. 

Education and health systems have important role to 

play in ensuring that a child-in-conflict w ith law can have 
access to the basic services. 

W hile dealing with a child - in -conf lict w ith law (CICL), we 

a lways make it a po int t hat the concept of deprivation of 

liberty intends to counteract the detrimental effect s of 

deprivation of liberty by ensuring respect for human r ig hts 

of persons under the age of 18 years. From the empirica l 

studies and the global experience, it has been w itnessed 

t hat guaranteeing respect and p rotection of rights of the 

children can curb the number of child ren depr ived of the 

liberty. Thot becomes possible by meons of d iversion, 

Justice Sub h a sis TaJapatra 
Chief Just ice, High Court of Orissa 

de- institutionalizatia n, eradicating migration related 

detention and for practicing other non -custodial solution, 

instead of detaining the children. Therefore, detentio n is 

avoidable . In BeUing Rules (1985), it has been la id down 

that "restriction on the personal liberty of the juvenile 

shall be imposed only after careful consideration and 

shall be limited to the possible minimum". Deprivation 

of persona l liberty shou ld not be imposed unless the 

juvenile is adjudicated of a serious act invo lv ing v iolence 

against any o ther person o r of persist e nt in committing 

other serious offences, and unless there is no other 

appropria t e response. The w ellbeing of the juvenil e 

shall be the paramount gu id in g factor in con sidera tion 

of her o r his case. These basic princ iples are accepted 

internationally a s the fundamenta ls of using deprivation 
of liberty as last resort. 

W hat m ore reliable evidence demonstrates is that the 

detention ofthe children a s punishment is often ineffective 

so fo r the preservation of safety of socie ties a nd c rime 
p revention is concerned. It is now w idely accept ed that 

prim ary purpose of any a ction t aken against the child ­
in- conflict w ith law, includ ing the deprivation of libert y, 

must be rehab ilitatio n and re integ ra tion of the c hild . A ll 

these approac hes rest on a neuro-sc ienfific observation. 

T he neocortex, t he po rtio n of the bra in responsib le for 
reasoning ond self - regulatio n, is the last port of the brain 

to develo p_ This is why excess ive risk- taking and imp ulsive 

behav io r a re typica l in adolescence and often lead to the 
commission of offences. 

O n t he other hand, severa l studies have shown that the 

experience of toxic stress in early c hildhood can result in 

abnorm a lit ies in the structure a nd c hemica l activ ity of 

the bra in. Recent systema tic rev iews of evidence across 

a wide range of internatio nal contexts reveal high level of 

neuro developmental d isorder a m o ng the inc arcerated 

young people w ith ra tes t hat a re gross ly d ispropo rtionate 

to equiva lent levels am o ng the genera l youth popu lation . 
Ja il is no place for a chi ld . Dep riv ing children o f the ir 
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liberty has a long lasting effect on the child 's physical , 

mental and emotional hea lth and development. There is 

no credible evidence that detaining child ren w ill cont r ibute 

to improving security or in decreasing criminality in 

the society. It has been found from meta-analyses 

that alternative to detention can substantially reduce 

reoffending . Diversion and other alternative measures 

a re more effective even from right-perspectives. It is 

equally beneficial from the economic perspectives. 

Management of care institutions is challenging . We do 

not have trained personnel and the counselors to run the 

specia l homes effectively where the children- in-conflict 

w ith law are lodged during inquiry or after the final order 

of detention. 

During my recent unannounced visit to a special home in 

this State , I was completely devastated mentally to notice 

a huge number of children are lodged and locked up in 

a hall. It reminded me of Mr. Micawber, a character in 

Charles Dickens' novel David Copperfield w ho believed 

that "something w ill turn up". Something w ill not turn up 

from our passiv ity. It can only turn up for better, if we act 

t o m ake things better. Our collective failure wou ld prepare 

breeding ground for birth of hund reds of Kasavs. 

Juvenile Justice Boards (JJBs) shou ld be assigned w ith 

more powers to plan reintegration of the ch ild in the 

society in a manner so that he does not re-engage in 

offending. The reintegration programme would include 

making provision of a suitab le residence if t he ch ild 

cannot return to her/his fa mily or such return is not in 

her/ hi s best interest. Their access to education and skil l­

training for securing employment, adequate clothing, 

psycho-social support t o assist her/ his reintegration in his 

family and community and t o prov ide fina ncial support 

until he/she sha ll finish education and skill - training for 

obtaining employment are t o be guaranteed. Service for 

reintegration and rehabilitation sha ll be w ell - networked. 

That w ill ensure intervention in appropriate time. Anxiety 

t o do justice to young persons is on ly the beginning of a 

long j ourney t owards ajust society. 
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MESSAGE FROM THE DESK OF 
EDITOR-IN-CHIEF 

Dear Readers, 

Warm greetings to all. 

Quarterly newsletter 'Sishu Surakhya' published by the 

Juvenile JUstice Committee of Orissa High Court was 

in f ull swing till 2019 and it discontinued during Covid-19 

pandemic period. Now, w ith the active cooperation from 

the concerned Departments of Government of Odisha 

and the stakeholders, with profound pleasure, humility 

and anticipation, we have again j oined hands to continue 

the newsletter. We take g reat pleasure in welcoming you 
to our newsletter. 

We are cha lking out plans to enrich the contents and to 
Incorporate some n f t d ew eo uresan co lumnsinthejourna l 
some unique r h b '. ' . esearc ased f indings and breakthroughs 
In the fields W h I 

f . . e ave a so planned to change the outlook 
o the Journal by designing a new f ront and back cover 
of the newsletter d . 

h an provide a platform for creative 
p otography . t· 

h ' pain Ings and other activ ities of children 
w 0 are lodged in different Children's Hom S . r d 
Adoption Agencies Open Sh It Ob e,. pecla Ise 
S . I ' e ers, servatlon Homes, 
t pe~a Homes throug hout the State which are all total 
wo undred thirt y two in numbers as reported. 

"Bache Man Ke Sache 

Saare Jag Ke Aankh Ke Taare 

Ye 0 Nanhe Phool He Jo 

Bhagwan Ko Lagte Pyare" 

Recently, while proposi 
memorable . ng vote of thanks on the 

occasion of Sf t L 
Consultation h Id a e evel Juvenile Justice 
Academy Cutt: k Ion 26.08.2023 at Od isha Judicia l 

, c , quoted tho f 
"Do Kaliyan" (1968) Ch' IS song rom old Hindi Film 

. Iidren are 0 f t 
tomor row They a . ur u ure, the citizens of 

. re conSidered to b ·ft 
are like buds in a g d e 91 s from God, they 

or en and to be f II 
nurtured and preserved All of care u yond lovingly 
guardians teachers d . us particularly the parents, 

, . . . an SOciety as a Whole have a dut 
and responsibility to see that the y 

. se greatest personal as 
well as nat ional asset s should be all d . 

. owe and provided 
opportunit y to grow up in a healthy socio -cultural 

Justice Sang am Kuma r Sahoo 
Judge, High Court of Orissa 

environment so that they could become responsible 

citizens, physica lly fit, mentally alert and m ora lly healthy. It 

is also the duty o f the State t o provide equal opportunities 

for development to all children during the period of their 

growth w hich would reduce inequality and ensure social 

justice. The State Government of Odisha is taking many 

commendable steps in that respect. 

All of us know that for va riou s reasons, certain percentage 

of children w ho are ex pected to be obedient, respectfu l 

and have virtues and good quality in them do not fo llow 

settled social and legal dictum and they get involved in 
criminal behaviour which is known as juvenile delinquency 
or juvenile crime. Petty crimes in genera l a nd heinous 
crimes in particular are being committed by some children. 

If we analyse it carefully, we w ill find that society has not 

been able to provide a proper a nd healthy childhood 

to such children and there exist discriminations and 

deprivations, both at social and economic leve l for w hich 
they a re forced t o commit the crimes. 

We must know that jail is no place fo r a c hild. D epriving 
children of their liberty has a lo ng - lasting effect on 

a child's physica l, menta l a nd e m otiona l health and 

development . Putting them injail actua lly increases their 
chances of re-offending. Diversion and other a lternative 

measures to judicia l proceedings and detention are 
more effective, not only f ro m a rights perspective 

but also f rom an economic perspective. D etaining 

children wastes both their ch ild hood and va luable 

public resources that cou ld be put to better use. The 

social welfa re and just ice syst em s should work t ogether 

in developing a lternative programmes to prevent the 

detention of children. Constru cti ve di vers ion conditions 

should be made available as qu ick as poss ib le fo r the 

children committing any kind of offence. Regular schoo l 

attendance, vocationa l ski lls training , parti c ipa tion in 

a life skills program me, participation in a competency 

development programme like re spons ib le decis ion 
making, communication skills, problem solving, anger 
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m a nagement, pa rticipati on in constructive leisure time , 

reg ula r a ttendance of p rayers/religious cerem o nies, a nd 
indiv idua l o r g roup counselling w ith o r w ithout parents/ 

g ua rd ia nslfamily m em bers w ill assist th e children t o 

a m end them selves so that they wou ld not becom e 

wayward and re ma in in the socia l ma instream . 

We a r e d e lig hted t hat yo u are j oi ning us as readers . 
Hope in f utu re, you will make va luable cont r ibut ions, 
comm ents, suggestio ns and share you r thoughts w ith 

us so that the q ua lity of new sletter 'Sishu Surakhya' 

could im p rove a nd it wou ld play an important role in t he 
j uvenile j ustice de livery syste m. 

---------------------________ r "r- -....---.----.-~--, 
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MESSAGE FROM THE DESK OF 
CHAIRPERSON 

" Together as a natIon, we have the obligatIon to put sunshIne 

Into the hearts of our little ones. They are our precIous ones 

They deserve what happIness life can offer. " 

Children are the future of ou r country. They are 

its most valuab le and a t the same time its most 

vu lnerable resource. O ther than food and education , 
they need love, care and proper guidance to grow up to 

be hea lthy and successful adults .The care and attention 

they get and the environment they li ve in during their 
chi ldhood, has a bearing on what kind of person they 

w ill grow up to be. The influence of family, schoo l and 
community during these fo rmative years greatly affects 
their personality and outlook towards li fe .. 

UChiidren in conflict with law" refers to anyone under 
18 years of age who comes into contact w ith the justice 
system as a result of be ing suspected or accused of 

committing an offence.The factors w hich may cause a 

child to come in conflict with law a re numerous. Poor 
socio-economic condition, illiteracy, lack of parental 

guidance, exposure to violence are some of them. 
Given thei r relative immaturity, children often do not 

understand the lega l consequences of their actions 

and are ext remely susceptible t o their surroundings f or 
which they are easil y explo ited by unscru pulous persons. 
Children learn more from what they see and w hat they 
exper ience than what they a re t o ld t o do. Th at is why 
children w ho have suffered vio lence, tend to proctice 
violence as they grow up. They often tend to choose 

the wrong role models due to unguided exposure and 

access to social media , news and movies. Q uite often , a 

chi ld who has suffered detention, often tends to return 

to a li fe of crime due to st ig matizatio n and fa ilu re to 
adjust w ith soc iety. 

That is why bu ild ing a safe environment for ou r children 

is necessary so that they do not come in conflict w ith law. 

Even after they come in confl ict w ith law, they need to be 

treated with care and compass ion, so that they realize 

their mistake, return to the mainstream and resume a 

normal li fe w ith d ignity. Unfartunately, when children are 

Just ice Sa vit ri Ra tho 
Judge, High Court of Orissa 

punished for committing any offence, almost every body 

( including the police) think that they are getting what 

they deserve, for w hich they are not treated properly. 

This attitude has to change, as punishment very rarely 
reforms a child. 

I ndia has a wide range of laws to protect children from 
v io lence, for protection of their rights and f or their care. 

But there have been bottlenecks and practical difficulty in 

their implementation for w hic h violence against children 
is still w idespread, children continue to be exploited, 

and children who have come in conflict w ith law do not 
receive the ca re and protection they are entitled to . 

I nformation sharing among child protection institutions 

is vital for getting rid of the clogs w hich prevent effective 

implementation of laws and schemes framed for the 

welfare of children. The advice and inputs of experts in 
the field of child protection is also vital. 

The Government of Odisha has made commendable 

efforts to ensure that children allover the State have 

access to education and health care w hich include 
schemes initiated at the Gram Panchayat and District 
level. But the facilities and cond itions in the Special 

Homes, Observation Ho mes and Place of Safety run by 

the Government have no t achieved the purpose behind 
setting up of such homes. Thi s is primarily o n account 
of overcrowding and distance of the Homes and Place 

of Safet y from their own homes, apart from lack of 

recreational, vocationa l activities and proper counseling. 

It is now the consensus that fam ily based care is the best 

alternative and institutio nalizat ion should be the last 

resort. This would require close monito ring, support a nd 

supervisio n by the other agencies including the St ate 

agencies, so that the child does not go back to his o ld 

w ays. I apprec ia te the enthus iasm and co mmitment of 

a ll the stakeholders w ho are working towards p reser v ing, 
promoting and safegua rd ing t he ri g hts of c hildren for 

the effective implementation of the Juveni le Justice 
(Care and Protection) Act, 2015. 
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The improvement of the Juvenile Justice system is a 

gradual process and cannot happen by a click of a button 

o r overnight It requires constant monitoring and follow 

up action.The Juvenile Justice Committee of the Orissa 

High Court has been working constantly to safeguard the 

interest of the children in conflict with law and children 

in need of care and protection. It reviews and monitors 

the performance of Juvenile Justice institutions and 

dissemination of best practices in order to strengthen 

the Juvenile Justice System in the State of Odisha. 

By periodically organizing meetings, seminars and 

consultations by involving the concerned Departments, 

functionaries, NGOs, experts, it takes stock of the 

progress made and the gaps or road blocks encountered, 

so thot there is knowledge sharing and consequent fo llow 

up action can be taken by adoption of policies, strateg ies 

t o address the issues. In the last t wo years, we have had 

the Regional Consu ltation on Effective Implementation 

of the Juvenile Justice ( Care and Protection of Children) 

Act in April 2022. State Leve l Consultation on Effective 

Implementation of the POSCO Act in November, 2022, 

State Leve l Consultation on Children in Conflict w ith Law 

in August 2023 apart from interactions with the Principal 
Magistrates of the Juvenile Justice Boards and the Judge 

of the POCSO Courts. 

'Sishu Surakhya' a news letter was earlier being published 

regularly by the Juvenile Justice Committee of the Orissa 
High Court, but had been discontinued since some years. 

I am delighted that a special issue of the newsletter is 

going to be published soon on the initia tive our Chief 

Justice Hon'ble Justice Mr Subhasis Talapatra under the 

Editorship of Hon'ble Justice Mr. S.K.Sahoo. Revival of 

the publication of the newsletter w ill prov ide information 

about the activities of the Juvenile Justice Committee and 

its stakeho lders and will be beneficial to those associated 

with and interested in the Juvenile Justice system. 
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THE JUVENILE JUSTICE ACT, 2015 : 
AN OVERVIEW 

The Juvenile Justice Act, 2015 was approved by the 
Lok Sabha in August, 2014. In the objective, amongst 

other things it is stated that the J.J. Act, 2000 was having 

operational issues, its adoption resulted in prosecution 
delays; the figures of National Crime Record Bureou shows 

thot from 2003-2013, the proportion of criminal offence by 

an adolescent increased from 1% ta 1.2%. The J.J. Act, 2015 

came inta farce with effect f ram 2021. 

The law aims ta holdjuvenile offenders accountable by using 

counseling rather than sanctions against the offenders. 

The terms "Juvenile" and "Child in Conflict with Law" have 
been amended in 2015 to "child" and "child" respect ively. 

The new Act defines the terms "orphaned", "abandoned" 
children and has introduced a new term "handed over " 
child. The Act additionally defines categories of offences 

committed by a child to be Petty, Serious and Heinous. 

The Act clarifies the roles of the authority of the Child 

Welfare Committee and Juvenile Justice Board. The 
children, who are in custody or who are charged w ith 

committing a crime are brought before the Juvenile 
Justice Board (JJB). The Board is made up of a First Class 

Magistrate and two social workers at least one of whom 

has to be a woman. The Board is intended to work in a child 
f riendly environment that does not intimidate the child. 

CHILD WELFARE COMMITIEE (CWC) 

As mandated by 2015 Act, the Committees are established 
in every district of the State, by the State Government, 
to take decisions about the issues involving the care, 
protection, treatment, development and rehabi litat ion of 

children, who require care and protection as well as the 
provision of their basic reqUirements and protection. 

Orphaned, surrendered and abandoned children can 

be adopted under the Act's effective and well organized 

system. The Act makes registration mandatory for a ll child 

ca re faci lities. The Central Adoption Resource Authority 
(CARA) is given legal standing under the Act. 

In a signif icant departure from the earl ier provisions, the 

2015 Act provides that any minor between ages of 16 and 

18, who has been charged with a sever offence may be tried 

Justice Mrugonko Sekhor Sohoo 

Judge, High Court of Orissa 

in adultlregular Court. In order to decide, if the child can 

be handled as an adult, the JJB wou ld evalua t e the chi ld 's 

physical and mental capabil ities and his/her capaci ty to 

understand the implications of the crime. Thi s approach 
is with an objective to bring justice to the victims of the 

atrocities that are committed by 16 to 18 years of olds in 

cases of serious crimes . 

Numerous studies suggest t hat children between the ages 

of 16 and 18 are vulnerable due to physica l and hormonal 
changes, those are biological ly natural. The changes resu lt 

certain emotional impact on the child. In my humble opinion, 
further harm may resu lt if a child offender is treated as an 

adult and is imprisoned to be in close proximit y to adult 

offenders w hich include professional hardened criminals. 

Such imprisonment makes the chi ld extremely vulnerable 

to exploitation in the prison. The object of rehabilitation is 

a lso nullified and is difficult to achieve by treating a child 

to be an adu lt offender. In the ex isting set up of Acts and 

Rules a detailed psychological evaluation throug h avai lable 

scient ific methods should be conducted in a ll ca ses where 

a child in the age of 16 to 18 is considered t o be sent for 
trial as an adult criminal. In this regard the guidelines 

provided by NCPCR (National Commission for Protection 
of Child Rights) a long with the model rules 2016 are to be 

taken note of. Under section 15 of the JJ (CPC) Act, 2015 a 

Sessions Judge is not obliged to rely solely on the report of 
a psychologist or a medical spec ialist obtained by the JJB. 

Children from economical ly and socia lly disadvantaged 
strata of the societ y due t o several stress factors are more 

likely to commit crimes. To decrease juvenile c riminalit y 

special care has to be provided and provisions are to be 

made t o achieve the objective of the Act 2015, t o reduce 

criminality among child ren as well as better rehabilitation, 
which is an important obj ective of the Act. 
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CARE AND PROTECTION OF CHILDREN VIs-A-vIS A NATION 
A PERSPECTIVE 

Justice Aditya Kumar Mohapatra 
Judge, High Court of Orissa 

" Safety and securIty do not happen, they are the result of 

collective consensus and public Investment. We owe our 

children, the most vulnerable citizens In our socIety, a life 

free of violence and fear. IJ 

The importance of a child in society has been very 

e loquently put forth by our seers and saints on several 

occasions . Many ancient scriptures attest the importance 
of parents or elders imparting good moral teaching and 

education to a child to make him!her worthy to not only 

exist in society, but be worthy of being an active part of 

society. 

If I may quote the " Hitopadesha" at this juncture: 

(MatruPitruKrutavyashaGunitamotiBalakah I 

Na garvaschyutiMatrena 

PutroBhavatiPanditah II) 

Thereby meaning tha t the teaching on morality, character 

and behaviour tha t a parent imparts to his child is what 

produces good chi ldren. No ch ild is born a pandit. 

Simi la rly, 

(BaramekoGuniPutro Na Cha Murkhasatanyapi' -

Ekaschandrastamohanti Na cha taraganonyapi) 

W hich means that it is better to have one w ise son w ith good 

qua lities as it is to have the moon w hich a lone can dispel the 

darkness of the night, ra ther than having hundred sons 

devoid of good qualities akin to hav ing a hundred stars w ho 

together a lso cannot dispel an iota of the darkness at night. 

The idea of development of chil d ren and their ro le in 
nation building was very we ll understood by oncient Ind ian 

Kings, Seers and philosophers. The very objective behind 

hav ing a well developed "Guruku l System" of im part ing 

education and assist ance in intellectual development 
mechanism for the young children was not on ly to impart 
subjective education, but a lso t o inculcate mora l va lues, 

discipline, culture and other va luable teachings of li fe to 

make such young one's a complete man w ho cou ld take 

independent and informed decisio ns. In Gurukul System, 

students were being sent to residentia l school at a very 

young age where they were staying w ith their Gurus! 

Acha r yas (Teachers). 

The importance of development of chi ldren in the process 
of building a strong natio n w as rea lised as early as 5000 

BC with t he est ablishment of Gurukul System w here the 

young kids were being taken away from the parents and 

fam ily and were kept under the direct g uidance and 
supervision of the Acharyas (Teachers) . Such a System 
was probably thought of considering the importance of 

a we ll prepared cit izen and the unintentional negl igence 

of parent s in giv ing proper parent ing to their ch ild . 

A ll chi ldren deserve t o have a happy childhood and the 

opportunity to lead a dignified life safe from v io lence, 

exploitation, neg lect, deprivation and discr imination. It 

is ou r co llective j ob as a society to ensure that t he same 

is visible in action and not merely in word s. Today's child , 

after a ll , is who we w ill hand over the beacon of our 
nation to tomorrow. Therefo re . protection and care of 
our ch ildren t oday is not only a matter of thei r human 

rights but also an investm ent toward s building a robust 

nat ion. Chi ld rights v iolations in any case are intrinsica lly 

linked to socia l injustice. 

In m y limited experience, the fact remains that, in terms 

of achiev ing soc ia l justice and human r ights, children 

continue t o be a disadvantaged minority group. Th is has 

an impact on their current socia l and economic needs in 

addition to their entire value system. There is no doubt 

that ch ildren are necessary for the f uture of humanity. 
There is little doubt that children hold a significant role in 

the futu re of c ivilization. 

I 
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It is also a fact that even w hile measuring the growth 

and success of nation, o ne of the important yardst icks 

used is to assess the intellectua l and educational 

standards of the children li v ing in those natio n. The 

growth and deve lo pment of our nation wou ld rem ain 

incom plete unless we lay emphasis on the younger 
citizens of our Country. 

When a youngster is a n orphan, a loner. impoverished , 

homeless, child labour, bonded labour, domestic helper, 

street child, o r with special needs, this marg ina lization 

worsens signif icantly. They remain la rgely uncared for 

in such situations and become extremely vulnerab le to 

crimes committed against them. The main causes of 

children's continuous vu lnerabili ty and exploitat ion range 

f rom actua l cri mes to societal negligence and poor 

parenting, as well as innocence, inexperience, improper 
exposure, bad care, a lack of adequate supervision, and 
the absence of a solid soc ial security system . 

It is here that the role of the State and NGO's becomes 

extremely crucial. Add itionally, it is freq uently discovered 

that these kids lack f undamental fo rmal education. 

These kids are loose cannons as t hey eventually grow up 
and Integrate into society; where as a result of neglect 

or lackadaiS ica l attitude of careg ivers , they constitute 
a se riOUS th reat t o societ y as a w h Ie Wh f h o. en seen rom 
t e aforementioned angle, t he State's role becomes even 
more significant. 

As a result, I'll remind you once more of what Nelson 

Mandela had once said and in the above st ated 

background sincerely urge that the government 
should take a mor . 

e aggresSive stance towards the 
underprivileged children of societ y. The State must 
car ry the burden and t k h 

. . a e t e ro le of parents of those 
misgUided and misd' t d 

. !fee e youngsters, who have been 
left w ith no alternate co . 

reglver, g iving them the best 

ca re possible and assisting the m in developing into 

responsible m embers of our g reot N a tio n. It won't be 

overst a ted to say that ra ising such c hildren is a crucial 

aspect of na ti o n-building. 

In this regard, I do app laud the Juvenile Juvenile Justice 

(Care and Protection) Act, 2015 w hich expa nded the 

definition of "child in need of ca r e and protection" to 

also include a child caug ht working in violation of labour 

Jaw, with imminent ri sk of m a rriage before reaching 

the legal age for the same res ides w ith a person who 

has threat ened or threatened t o hurt, exploit, abuse or 

neglect the child o r t o v io la t e any o the r law, o r w hose 

parents or guard ians are unable t o ca re f ro m him. 

Statutory recog nitio n of the fundamental principles are 

to be kept in mind w hile implementing the Act including 

the principle of the best inte rest of the child, principle of 

dignity and worth a nd the principle offamily responsibility 

amongst others are a step in the right direction. 

It is m y fervent w ish that the State w i II follow a nd 

implement the scheme of the Act, ho nestly, sincerely and 

scrupulously. Lastly, I wou ld like t o a lso reiterate my hope 

that the St a t e, NGOs and the Judiciary would leave no 

sto ne unturned t o bring back and preserve, the smile in 

the fa ce of all such children w ho have been unfo rtunately 

deprived of their childhood for none of the ir fau lt, as to 

also g uide their mind a nd sharpen their skill s so tha t they 

can a lso eventually contribute t owa rds the development 

of the Nation. 

After all, as John F. Kennedy, former Pres ident of U .S.A . 

had once said; 

"Children are living messages we send t o a time we will 
nof see." 

-
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Justice Murahari Sri Raman 
Judge, High Court of Orissa 

C hildren are like the buds in the garden; they bloom 
and exude fragrance which makes their prec ious 

existence felt. Let us break the silence of the meek kids and 

hea r the voice of the todd lers, juveniles and adalescents , 

who before blooming, are nipped in the bud. Being the 

backbone of the futuristic globe (pu rport of the like G20, 

perhaps) a nd vu lnerable section of the society, children 

get moulded in such a fo rm as the societ y moulds them. 

Hence, children at their tender age deserve focus, by 

enfo rcement of laws for their well -being and protection; 

psychalogically, physica lly and socio -economica lly. Of 
course, tim e has t icked to strive for extending protection 

t o them judicially by enforcing laws in the societ y a iming 

towards their betterment. 

D elinquency among juveniles is triggered by combinat ion 

of social, environmenta l. economic and psychological 

param eters. The cat egaries of child ren in need of ca re and 

prot ection include shelter- less, homeless chi ld ren liv ing 

on streets, chi ld - labours, orphans, abandoned, v ictims 

af abuse or trafficking, suffering from psychologica l 

d isorder etc. Utmost protection under law is the need 

of the hour as they are vulnerable to commit crimes. 

Counselling, reformation a nd rehabilitation are not the 

on ly important aspects t o be considered but a lso change 

in humane behavioura l a ttitude towards them in the 

society. To cover up the deficiencies in the Juve nile Justice 

(Care and Protection of Children) Act, 2000, a robust arm 

in th e shape of the Juvenile Justice (Care and Prot ection 

of Chi ldren) Act, 2015 came to replace the earlier one 

w ith effect fro m 15.01.2016, w hereby juveni les in the age 

group of 16 to 18 yea rs involved in cases of heinous crimes 

(which are punishable w ith imprisonment of seven years 

or more) can be tried as adults. For ach ieving the pious 

purpose t o protect the juvenile offenders, Juveni le Justice 

Boards (the concerned authority to deal w ith Ch ildren in 

Conf lict w ith Law) have been set up in every district of the 

State. They conduct inquiries, preliminary assessments 

in cases of juveni les committing heinous crimes w ith an 

JUVENILE CARE AND JUSTICE 
: AN APPROACH 

a im to determe the physica l and mental capac ity of such 
a child as well as his or her ability to comprehend the 

consequences of the offence committed. This m arked 
a clear departure from treating a child as doli in capax: 

someone w ho is incapable of realizing the consequences 
of his or her actions/overt actions. Though news agencies 
cover the st ory of a ch ild indulged in homicide of his 

own mother, quite often for a meagre amount of money 

for daily expenses, but rarely d o they caver the effarts 
m ade to make the child understand the ill-effects and 
the successful counselling which ultimately brings smile on 

their faces. 

Nonetheless, thejob of the Juvenile Justice Board (may act 
as loco parentis) is that after campletion of the inquiry, it 

can decide to transfer the case to a Child ren's Court for 
tria l. "Children's Court" means a caurt established under 

the Cammissians for Pratection of Ch ild Rights Act, 2005 

or a Special Court under the Protectio n of Child ren from 
Sexua l Offences Act, 2012 (POCSO Act) w herever existing . 

Where such courts have not been designated, the Court 

of Sessions w ill have jurisdiction ta try affences under the 

Juvenile Justice (Care a nd Protection of Ch ildren) Act, 
2015. If he/she is found guil t y during the tria l, the chi ld 

is t o be sent to a p lace of safety for reformation and 
rehabilitation ti ll he or she a ttains 21 yea rs of age. A "place 

of safety" means any place or institution, not being a 

police lockup or jail , established separate ly or attached to 

an observation home or a specia l home, as the case may 

be. The person in -charge is to take care of the children 
a lleged or found t o be in conflict w ith law, by an order of 
the Board or the Ch ild ren's Court, both during inquiry and 

rehabilitation after hav ing been found gu ilty for a period 

and purpose as specified in the order. 

Upon turning 21 years, an eva luation of such a child is 

required to be conducted by the C hildren's Court. If the 

child is determined to have refo rmed , he or she can be 

released on probat ion. If not , the child is transf erred to 

an adult j a il to serve the re st of the term of sentence 

of imprisonment, determined in accordance w ith the 

offence committed. 

It is needed to reinforce in a chi ld respect for human rights 

which ca lls for nurturing the chi ld in a way that is consistent 
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wi th fostering his or her sense of dignity. Tria l proceedings 

of juvenile offenders are to be held, as for as possible, in 

an informal monner, to minimise their " trouma" - for that 

matter complex trauma of childhood w hich conti nues in 

the form of "adverse childhood experiences", includes 

physical, emotional, o r sexua l abuse; physical o r emotional 

neg lect; parental menta l illness, substance dependence, 

incarceration; parental separa tion or divorce; or domestic 
violence should be addressed sensit ively. Therefore, it is 

suggested t hat juvenile offenders are not to be brought 

to the trial in handcuffs, police officia ls present at the 
trial be dressed informa lly and the identity of t he juvenile 

offender be w ithheld from the media. 

The behaviour ofthe mass t hat a child confront s is neg lect, 

favouritism, harassment, or cruelty of parents, school 

teachers, or peers which leads him to imbibe aversion, 

resulting in developing inferior ity complex, phobia , 

ostracism , and shame at school, home, or in company. 
Child delinquent behaviour mostly is attributable to lack 

of education, misguidance and im proper association. 
Socio-economic background is a lso one of the root causes 

for being obstinate. This sort of behavioural pattern is 

observed in the financia lly unstable family and family 

having low income. Such chi ld needs to be trained not only 
to grow up with intellect, but also to build up career w ith 
mental soundness. 

In the event a child in confl ict w ith law (a child who is 
a lleged to have committed an offence),at the time of 

crime is above 16 years , but below 18 years of age, is 
apprehended for a lleged offence of heinous cr ime like 

murder, a mandate is contained in Section 12 of the 
Juvenile Justice (Care and Protection of Children) Act, 

2015 to release such child on bail.l t is a special provision, 
w hich stands to the exclusion of mandate in the Code of 

Criminal Procedure, 1973. Parameters for considering an 
application for bail f iled by a juvenile under Section 12 of 

the Act a re clearly distinguishable from the application 
fi led under Section 439 of the Code of Criminal Procedure. 
Even after a juvenile is to be tried as an adult still his bail 

is to be considered under t he parameters pro~ided under 

Sect ion 12 of the JJ Act. As it is evident f rom Section 12 of 

the Act, 2015, the only embargo in not releasing such a 

child is that there appears reasonable ground for be lieving 

that his re lease is likely t o bring him into association w ith 
any know n cr imina l; or to expose him to moral , physical 

or psycho logica l danger; or that relea se of such a person 

would defeat the ends of justice. Refe rencer: Neeraj Vrs. 

State of Haryana, 2023:PHHC:106250; CC l 'A' Vrs . St ate 
(NCT of Delhi), 2021 Cri. L. J.1251. 

While considering a case under the Juvenile Justice Act, 
2000, t he Supreme Court of India in Makkella Nagaiah 

Vrs. The State of Andhra Pradesh, WP (CRl.) No. 429 of 

2022, vide Order dated 05.09.2023, noted that as per 

Sections 16 and 15(1)(g) of the Juven ile Justice (Ca re and 

Protection of Children) Act, 2000, the child could only be 

held in custody for a maximum of three years. In Hari Ram 

Vrs. State of Rajasthan, (2009) 13 SCC 211 it is stated that 

t he quest ion of juveni lity can be raised before any Court 

and a t any stage, as prescri bed under Section 7 A(1) . 

This t akes us t o think about curbing abuse of children 

chiefly their sexual abuse. This aspect e ngaged t he 

anxious consideration of the Hon'ble Supreme Court. 
By Order dated 22.10.2018 in SMW (Crl) No.3 of 2015 

: In Re: Prajwala Letter dated 18.02.2015 (Videos of 

sexual violation and recommendations), it has been 

recorded that Union of India has prepared a Standard 

Operating Procedure for taking action by security/ 

law enforcement agenc ies under Section 79(3)(b) of 

the Informotion Technology Act. Union of India has 

olso prepared a St ondard Operating Procedure for 

cyber police portal - handling compla ints invo lv ing child 
pornography - chi ld sexual abuse m ateria l, rape/gang 

rape and obscene contents. O n 11.12.2018 in the said case 
it has been directed that the Government of I ndia may 

f rame the necessa ry Guidelines / SOP and implement 

them so as to eliminate child pornog raph y, rape and 

gang rope imageries, videos and sites in conte nt hosting 
platforms and ot her applications. In th is di rection the 

guidel ines propounded by the Delhi Hig h Court in X Vrs. 
Union of India, 2021:DHC:1408 deserve to be adhered 

to. Attention of socia l media is, the refore, t o be drawn to 

keep tap over such objectio nable and obscene contents 

and take prompt st ep t o w ithd raw before such contents 

get viral. Let's take step to reach a t error- free g lobe. 
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DUTIES AND OBLIGATIONS OF THE PERSONS IN DEALING WITH 
THE AFFAIRS OF THE CHilDREN 

Justice Ananda Chandra Behera 
Judge, High Court of Orissa 

The Juvenile Justice (Care and Protection of Child ren) 

Act, 201S is one of the specia l statutes enacted by the 
Centra l Government. 

T he above Specia l Statute is fully based upon a 

Doctrine i.e. " PAREN S PATRI A E". PAR ENS PATRIAE 

theo ry p r ovides ob liga ti on upon the St ate to protect 

and take charge of the ci tizens of the St a t e to serve 

t hem as their guardian including the children those 

are in need of care and protection, as they cannot 
take care of themse lves . It refer s t o the power of the 

Stat e to intervene against an abus ive or negligent 

parent of the ch ildren or their legal guardian or their 

informal ca re-taker and t o act as pa rent of any child 

or individual, who is in need of prot ection. 

Normall y natural parents and fami ly are expected to 

take care of their ch il d ren , but, w hen they fai l in t heir 

such duties, in that situation, St a t e steps into the shoes of 

parents and fam ily t o provide some care and protection 

as their own parents and family, which shou ld have been 

provided t o them by thei r family. W ith passage of time, 

princ iples of PARENS PATRIAE shifted to right approach, 

which respects constitutiona l and procedura l r ights of a 
Juvenile or Child. 

So, the per sons, those are ei t her related to the child or 

d ealing with t he affairs of child under any capacity either 

privately/ind iv idually or on be ing authorised/engaged 

by the State including the members of the Juvenile 

Justice Board and Courts, shou ld discharge their duties 
and obligations keeping in view their roles as PARENS 

PATRIAE. It is expected from them a ll that, what ever 

decision they w ill take in respect of any matter relating 

t o any affai r of the child , it shou ld serve the best interest 

of the chi ld , or else t he basic object of t he enactment of 

t he Special Act for the care, p rotection and best interest 

of the children sha ll be defeated. 

Therefor e, through this sho rt article , it is requested 

to all i. e. own parent s/guard ians/caretakers of the 

children including the agenc ies of the State along with 

the members of the Juveni le Just ice Board and Courts 

to deal w ith the matters relating t o the affairs of the 

child keeping in mind t o their roles under no other 

capacity but as PARENS PATRIAE. Care and Protection 

of the child shou ld be the paramount consideration . At 

any cost , c hi ld ca re can neve r be neg lected even by the 

own parents of the child. T he Juvenile Justice (C &. PC) 

Act has been enacted for the we lfare and betterment 

of the chi ld. Complete care and protection of the ch ild 

should be the utmost priority and at any cost the best 

inte re st of the child can never be compromised or 

sacrificed by anybody. 

The Judge when decides a case relating to the affairs 

of the chi ld, must keep or bear the principles in mind the 

Doctrine of PARENS PATRIAE for the best interest of the 

child. While adjudicat ing the matter or case, the Judge 

may forgive other aspects, but he/she must not forget t o 

t he above principle. Their decision/considerations must 

reflect on and serve best interest of the child not on ly 

in terms of physical mental health but a lso in t erm s of 

nutrition, education and genera l well-being of the child. 

No order shou ld be passed against the well -being of a 

child or against his/her interest. 

The role of every authority should be as that of a 

guardian of child because, a child cannot foresee his/ her 

best interests. 

I 
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MINIMUM AGE OF 
CRIMINAL RESPONSIBILITY 

Introduction 

Accord ing t o t he Indian Maj ority Act, 1875, a person 
domicil ed in India is sa id to have atta ined the age 

of major ity after atta ining 18 yea rs of age. Theref o re , 

any person below t his p resc ribed age is said to be a 

minor. Under the Juvenile Justi ce Act of 2015, 'j uveniles' 

[Sec.2(35)] or 'minors' [Sec.2(12)] are considered t o be 

those w ho are below t he age of 18 years. So, in o rder 

to be liable for a n offence as an adult, a perso n must 

have completed the age of 18 years, w hich is the age of 

cr im inal responsibil it y. Any w rong or mistake committed 

by a child is not the same as o ne committed by an adult 

due to the level of maturity that is expected out of t hem. 

However, this provision has some exceptions. According 

to the Sec.82IPC, an offence com mitted by a chil d below 

7 years is not considered as an offence, but a n act done 
by a child, above 7 years and below 12 years, is said to 

be an offence under certain circumstances as prescri bed 

U/s.83 IPC. A rticle 15(3) of the Constit ution of Ind ia 

prescribes for making special provision for women a nd 

children and Article 39 (e) &. (f) provides that ch ildren 

must be g iven ample opportunities t o faci litat e t heir 

development in a hea lthy and prosperous manner. 

Principle of Doli In capax: 

The law presumes that a child below t he age of 7 

years is 'doli in capax'. Thi s means t hat children lack 

the necessary ab ili ty to understand t he nature a nd 

consequences of the act com mitt ed by t hem and 

thereby, lack the ability t o form 'mensrea '. Doli in 

capax is a Latin te rm meaning "incapable of doing 

harm" , w hich has been used to presume the innocence 

of a child under cr iminal law. The theory behind doli 

in capax lies in the concept of crimina l responsibility. 

meaning that a person must be cr imina lly responsible 

for the act w hich he intended to cammit . Da li in capa x 

is recagn ized in most count r ies. In India , this p rinciple is 

covered under Secti ons 82 and 83 of the IPc. The Ind ian 

Pena l Code considers that children be low the age of 7 

years are incapa ble of understanding the nature and 

consequences of one's own act ions and provides total 

immunity fo r any offence committed by them. 

Shyam Sundar Das h 
Director, Publ ic Prosecution 

Legal Provisions of Indian Penal Code. 

Section 82 and Sect io n 83 of the IPC d ea ls w ith offences 

committed by children. 

Section 821PC states tha t " nothing is a n offence w hich is 

done by a child under seven yea rs of age ." 

This p rovisio n g ives t o tal immunity t o children be low t he 

age of 7 years from being responsible for a ny c rime. 

In the case of Shyam Ba hadur Koeri v. St a t e of Bihar 

(AIR 1967 Patna 312), a child below the age of 7 yea rs 

di scovered a go ld plat e th at w eig hed 28 t o las . However, 

after recovering it, he d id no t report it t o the Co llector. 

W hen the Co llecto r ca me t o know of this, he o rdered the 

prosecutio n of the child under the Ind ia n Treas ur e Trove 

Act , 1878. The Court acquitted the chil d apply ing Section 

82 ofthe IPC as he was below 7 yea rs of age. 

Section 83 IPC st at es tha t " Nothing is an offence w hich 

is done by a child above seven yea rs of age a nd under 

twelve , w ho has not a tta ined sufficient m aturity of 

understa nd ing to judge of the na ture a nd consequences 
of his conduct on tha t occas ion." 

T his Section deals w ith offences committed by a child 

above the age of 7 yea rs a nd be low the age of 12 yea rs. 

To prosecute a ch ild under thi s Section, the fo llowing 
essentia ls m ust be satisfied: 

The act must be dane by a child. 

The child must be above 7 years and below 12 yea rs 
of age. 

The chi ld must not have atta ined suff ic ient maturity 

t o underst and t he nat ure a nd consequences of his 
conduct. 

This section provides that a child above the age of 7 

years and below t he age of 12 years is sa id to have 

committed an offence, if the Court can ascerta in that 
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the child had sufficient maturity to understand the 

nature and consequences of h is actions. In this section, 

the term "consequence of his conduct" does not mean 
the pena l consequences but the natural consequences 

of the conduct. The proof of sufficient maturity can be 

ascertained depending upon the facts and circumstances 

of each case. In general cases, it can be ascerta ined from 

the following: 

The nature of the act committed by the child . 

The subsequent conduct of the child after committ ing 

such a n act. 

The appearance of the child before the Court of Law . 

In the case of Hiralal Mallick v. State of Bihar (AIR 1977 

SC 2236) , the accused was below the age of 12 years 

and had a dispute wi th the victim in relation t o an earl ier 

attack on his fathe r. The accused, armed wi th a sharp 

weapon, along with his elder brothers, gave severa l 
blows t o the victim on his v ital body parts, causing death 

of the victim. The accused was charged wi th murder 

under Section 3021PC. The accused p leaded the defence 
under Section 83 IPC. The Court analyzed the medical 

ev idence, w hich showed that the child was armed w ith 
a cutting instrument and sat upon the victim using the 

sword on his neck. The autopsy ev idence disclosed that 

the injuries caused by the accused were not lethal ones 

bu t multiple sword cut s on the neck of a man, leaving 
little room for doubt in the ord inary run of cases a s to t he 

intent of the a ccused. When three persons, wi t h swords 
in their hands, attack a sing le ind ividual and strike on his 

neck and sku ll severa l times with a sharp weapon, it is not 

caressing but killing, in a ll conscience and common sense. 
The Court rejected the defence of the child and convicted 
him hold ing that the act of the accused of stabbing the 
v ictim with a sharp weapon shows that the accused had 

attained sufficient maturity of understanding to judge 

the nature and consequences of his act. 

In Kakoo vs. The State of Himachal Pradesh:(AIR 1976 SC 
1991), Ka koo w ho wa s of thirteen years, committed ra pe 

on the child of 2 years and wa s sentenced t o 4 years o f 

rigorous imprisonment by the tria l court, and the High 

Court uphe ld the decision. The defence counsel p lead ed 

d efence under Section 82and 83 0fthe IPC. Thi st ook place 
in 1976 w hen laws for juvenile and child delinquents were 

not f ully d eveloped , and Himachal Pradesh did not have 

any e nactment in force at the time. The Court, however, 

st a t ed, " t aking into account a ll the circumst ances of the 

case , we a re of the opinion that the ends of justice w ill 

be served by reducing the sentence of t he appellant to 

one year's rigorous imprisonment and a f ine of Rupees 
2 ,000/ - , and in default of payment of fine , to suffer six 

months' further rigorous imprisonment. The appellant 

sha ll be detained separately from adult p risoners. He 

should preferably be detained in a Reforma tory School , 
if any, for the said period. T he fine, if realized, sha ll be 

paid as compensation to the mother of the victim baby." 

Juvenile Justice (Care and Protection of Children) Act, 

2015 

To understand crimes committed by minors, it is al so 

necessary t o study the JJ Act o f 201S w hich prescribes 

the procedure relat ing to crimes committed by minors . 

As mentioned earlier, the JJ Act, 201S deals w ith offences 

committ ed by persons who have not completed the a g e 

of 18 years. The Act states that children or juveniles w ho 

arefound to be in conflict w ith the law areto be produced 
before the Juvenile Justice Board (JJB). 

Under the JJ Act, offences have been categorized into 

3 levels: 

1. Petty offences - These are offences for w hich the 

maximum punishment under the IPC or any othe r 

law is imprisonment of up t o 3 years. [Sec.2(4S)] 

2. Serious offences - These are offences f o r w hich 

the punishment under the IPC or any ot her law is 

imprisonment of 3 to 7 years. [Sec.2(S4)) 

3. Heinous offences - These are offences f o r w hich 

the punishment under the IPC o r any other law is 

imprisonment o f 7 years or more. [Sec.2(33)] 

Children in conf lict w ith law above 7 years and below 
16 years can be prosecuted under JJ Act, 2015. 

Children in conf lict w ith law above 16 years and below 

18 years for committing petty offence and serious 
offence can be prosecuted under JJ Act, 201S. 

In certain ca ses, the child can be t r ied as an adult. When 
a heinous offence is committed by a child between the 

age of 16 to 18 years , the child sha ll f irst be p roduced 

befo re the JJ Board. The Board sha ll t hen conduct a 

p reliminary assessm ent of the accused, assessing his 

menta l and p hysical capacity t o commit such offence, 

his ability t o under sta nd the consequences of the offence 

and the circumstances in w hich he a lleged ly committed 

the offence (Sec.1S). Afte r such (In assessm ent , t he Board 
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shal l decide whether the child sha ll be tried as an adult. 

Therefare , it can be understood that children between 

the ages of 16 a nd 18 years, w ho have committed a 

heinous offence and have been assessed and concluded 

to be able to understand the consequences of an offence 

having mental and physical capacity to commit such 
offence, can be tried as adults. 

In the case of Pratap Singh v. State of Jharkhand: 

(2005) 3 SCC 551, there was a question before the Court 

that w hether the date of commission of an offence or 

t he date on w hich th e accused was produced before 

t he Court should be considered. The Supreme Court 

held that the date of the commissio n of the offence 

shou ld be recognized as the date for determining the 
age of the accused . 

The Juvenile Justice (Care and Protection of Children) 

Act, 2015 prov ides a child - friendly approach for dealing 

w ith child andjuvenile offenders/accused i.e. adjudication 

and disposal of matters keeping in mind the best interests 

of child re n a nd also provides for their rehabilitation. The 

Act defines a child a nd a juvenile as someone who has not 
completed the age of 18 years. It dea ls w ith: 

1. 

2. 

Child in conf lict w ith the law - A child who is alleged 

or is found to have committed an offence and who 

has not completed 18 years of age on the date of 
commissio n of t he offence. [Sec.2(13)] 

Child in need of care and protection-This includes 

chi ld ren w ithout any ho me, child ren found working 

In contravention of labour laws , mentally ill or 
phYSically cha llenged children or abandoned 
chi ld ren etc. [Sec .2(1 4)] 

Section 3(i) of t he A t·d . . c pravi es for the prinCiple 
of p resumptio n of innocence to be fo llowed in the 

administration of the Act w hich lays down that , "Any 

child sha ll be presumed t o be innocent of any malafide 
or crim ina l intent up to the age of 18 years" . 

Also, the Act under Chapter IV comprehensive ly dea ls 

With the p rocedure in re lation t o child ren in conflict w ith 

the law. Spec ia l procedure is p rOVided f or dealing w ith 

children Who are accused of a crim ina l act in that the 

chil d cannot be p laced in a police lock-up or lodged in 

Ja il a nd the person in Whose cha rge a child in conflict 

with law is p laced sha ll under take t he responsibil ity of a 
chi ld as a parent. 

How ever, Section-15 of the A ct provides for 

circum stances where a juvenile may be tried as an adult 

w hich are as follows: 

1. Ageof child: The child has completed 16 years of age 

or is above 16 years of age. 

2. In case of heinous offence: The child is alleged t o 
have committed a heinous offence i.e. an offence 
punishable w ith imprisonment for 7 yea rs or more. 

3. A preliminary assessment by Board: A preliminary 
assessment shall be conducted by the Board with 

regard to the children o n the follow ing: 

a. Child's menta l and physical capac ity t o commit 

the crime, 

b. His ability to understand the consequences of 
the offence, and 

c. The circumstances in which the offence was 

allegedly committed by him. 

4. The assistance of experts: The Board is empowered 
to take the assistance of experienced psychologists, 

or psycho-social workers, or other experts for the 
purpose of condu cting such assessment as aforesaid. 

5. Matter to be disposed of by Board: If the Board is 

satisfied on such preliminary assess ment that the 

matter should be disposed of by the Bo ard , then 

the Board shall follow the procedure laid down for 

trial in su mmo ns cases under the Code of Criminal 

Procedu re , 1973. [Sec.15(2)] 

6. Trial as an adult: Section 18(3) provides that 

if the Board is sa ti sfied after the p reliminary 
assessment that there is a need t o try s uc h a 
chi ld as an adult, it may o rd e r the transfer of the 
tri a l of the case t o the C hild r e n 's Court hav ing 

jurisdic ti on to try su c h offe nces . 

7. The preliminary assessment is to be completed as 

per Sec. 14(3) a nd proviso t o Sect ion-15(2), w ithin 3 

months from the date of f irst production of the child 
before the Board. 

8. The Ch ildren's Court after receipt of the pre liminary 

assessment report , may decide that t here is need of 

the child as an adu lt a s per the prov isions of C r.P.c.; 
or that there is no need f or tri a l of the child a s a n 
adult ; and may conduct an inquiry as a Board a nd 

.. 
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may pass orders in accordance w ith the provisions 
of Section-18. [Section-19] 

9. The o rder of the Board on p reliminary assessment is 

a ppealable U/s .101(2)as per proviso to Section-1S(2), 

before the Court of Sessions. The appellate Court 

may w hile dec iding the appeal take assistance of 

experienced psychologist s and m edica l specialist s 

other than those whose assistance w a s taken by 

Board U/s.1S. 

10. As per Sec.l02 of the Act, the High Court may 

entertain revIs ion a gainst the order of the 

Committee or Boa rd or Children's Court, o r Court 

for the purpose of sat isfying itself as to the legality 

o r propriety of any such order. 

11. The leg islature has provided so much checks and 

balances t o the preliminary a ssessment by way 

of re - assessment. appeal and rev ision, only t o 
safeguard the interest of the child t o pass t hrough 

different fo rums that the preliminary assessment 

is correct ly done. Suc h checks and ba lances m ay 

lead t o protracted litigation raising doubt as t o 
disposa l of enquiry w ithin the statuto r y period of 

4 m onths and extended period of 2 months as per 
Section -14(2) from the date of first production of 

the chi ld before the Board. 

In Ram Deo Chauhan v. Bani Kant Das: (2010) 14 SCC 
209, Hon'ble Supreme Court in a review, confirmed the 

commutation of death sentence to that of life imprisonment 

by Governor of Assam in respect of a person, w ho claimed 

to be below 16 yea rs and radiological examination 

(ossification t est) proved that he was above 16 years. 

This w a s a tr ial under Juvenile Justice Act, 1986 w here 
'juvenile' w a s defined U/s. 2(h) as a boy w ho has not 

a ttained the age of 16 years and a gir l w ho has not 
attained the age of 18 years . In The Juven ile Justice 
(Care and Protection of Children) Act, 2000, 'juven ile' 

or 'child' are defined U/s.2(k) as a person w ho has not 
completed eighteen yea rs of age. There was no provision 

of 'preliminary assessment ' e ithe r under JJ Act , 1986 

or under JJ Act, 2000. T he concept of 'preliminary 

assessment' is new t o The Juvenile Justice (Care and 

Protect ion of Children) Act, 201S. The word 'delinquent 
juvenile' in JJ Act, 1986 was replaced in Section-2(1) of 

the JJ Act, 2000 as 'juveni le in conflict w ith law' a nd was 
fu rther rep laced in Sectio n-2(13) of JJ Act, 201S with 

'chi ld in conflict w ith law' . 

In Makkella Nagaiah Vs. State of AP, W P (Crl. ) N o.492 

of 2022 decided by Hon'ble Supreme Court on 

OS.09.2023, a person was convicted by the trial Cou r t 

for life imprisonment. His appeal was dismissed by the 

High Court and SLP w a s a lso dismissed by Supreme 

Court. Thereafter, the convict took the plea of juvenility 

before the Hon'ble Supreme Court. Hon'b le Supreme 

Court d irected the Addit ional Sessions Judge (FTC), 

K hammam , Andhra Pradesh to conduct an inquiry in this 

reg a rd. It was reported that the age ofthe convict was 16 

years, 7 months on the da t e of commission of the crime , 

Le., 21.12.200S. So, Hon'ble Supreme Court d irected the 

juveni le in conflict w ith law t o be released after 12years 

of imprisonment of the child in conflict w ith law. 

In Narayan C hetanram Chaud ha r y Vs. State of 

Maharashtra , 2023 SCC O nline SC 340, decided on 

27.03.2023, Hon'b le Supreme Court released a death 

row prisoner after 28 years of imprisonment, on 

find ing him to be a juvenile a t the time of commiss io n 
of offence. It is he ld tha t plea of juve nility can be taken 

a t any stage. 

In Rishipa l Sing h Solanki v . State of U.P:(2022) 8 SCC 

602: A IR 2022 SC 630, H on'ble Supreme Court of India 

has he ld as fol lows: 

a. The Juvenile Justice Board sha ll undertake 

the process of age determ ination by seeking 

ev idence as per Sec.94 of JJ Act, 201S. 

b. If t wo v iews are poss ible o n the sam e evidence, 

the Court should lean in favour of holding the 

accused t o be a juvenile in borderline cases t o 

give benefi t of the Juvenile Justi ce Act, 201S as 

made applicable t o the juvenile in conflict w ith 

la w w hile maintaining caut ion that such liberty 

is not misused by persons to escape punishment 

after having committed serious offences. 

c. When a claim for juvenility is ra ised, the burden 

is on the person ra ising the claim to sat isfy the 

Court to d ischarge the initia l burden. However, 

the documents mentioned in Ru les 12(3)(a)(i), ( ii) 

and (i ii) of the JJ Ru les, 2007 m ade under the JJ 

Act, 2000 o r sub - section (2) of Sect io n 94 of the 

JJ Act, 201S, shall be sufficient for prima facie 

sati sfact ion of the Court . On the basis of the 

aforesa id documents a presumption of juveni lit y 

may be ra ised. 
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d . When the determination of age is on the basis of 

evidence such as school records, it is necessary 

that t he same would have to be considered as 

per Section 35 of the Evidence Act, inasmuch as 

any public or offic ia l document maintained in 

the d ischa rge of officia l dut y would have g reater 

credibility than privat e documents. 

CONCLUSION 

La ck of birth reg ist rat ion opens t he door for ma ni pulation 

of children's age, including minimum age of criminal 

responsib ility (MACR). The science of assessment of age 

is not a n exact science and is subject to margin of error. 

However, Hon'b le Apex Court in Rishipa l Singh Solanki 
case (Supra) has solved the issue t o a g reat extent. 

W hile making ' Preliminary Assessment' U/s.15 of JJ Act, 

2015, t he Board shou ld t ake t he assista nceof experienced 

psycholog ist o r psycho-socia l worker o r other expert. 

A standard operating procedure should be formulated 
for preliminary assessment to bring unifo rmity and 

consistency as th e sta tutory provision is sile nt on the 
procedure for preliminary assessment. 

In the absence of profess io nal bod ies t o assist JJBs in 

assessing the menta l and p hys ical ca pacity of CCl , the 

preliminary assessment is being m a de on presumption 
o r assumption. The re should be 'C hild G uidance Centre' 
w ith the support of trained clinica l psycho log ist s to a ssist 

JJBs in assessing the m enta l a nd p hysica l capac ity o f 

CCl during pre liminary assessm ent. 

If police forwa rd a person t o Court , w ho is a ppa rentl y a 

child and t here is no p roof of his age, the Court sho uld 

direct the po lice to p roduce the person b efore Board 

with direction f or assessm ent of age of the pe rson as per 

Sec.94 of JJ Act, 2015 and he should not b e sent t o j a il t ill 

a dec ision is ma de. 

Th e minimum age of crimina l responsibilit y as per 
Sec.82 and 83 of IPC sho uld be ra ised . The ve ry low 
age of crimina l responsibility is unnecessa ry, illog ical, 
potent ia lly ha rmfu l a nd f ro m the p e rspecti ve of 
child ren's right, illeg it imate. 
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A BUD TO BLOSSOM 
CHILD IN CONFLICT WITH lAW AND ROLE OF lEGAL SERVICES INSTITUTIONS 

Shri Sudipta Acharya 
Member Secretory. Odisho State Legal Services Authority 

Abud carries the future of a tree w ithin it. Similarly, the 

Mure of a society intrinsica lly lies in its children. But they 

need preservation which wi ll help them to rise to the future and 

to contribute in making the society a better place to live. The 

concept of Juvenile Justice is not new in India and reference to 

this concept can be traced back to our mythology i.e., in the 

Mahabharat where the story of sage (rishil Mandavya w ith 

Dharmaraj signifies w hat magnitude of sin can be fixed on 

a man for an act w hich he had committed in an age where 

he had no understanding of good or bod, virtue or sin. In this 

story, sage Mandavya was punished for a sin w hich was done 

by him during his childhood when he had not attended the age 

of maturity or it can be said w here he could not distinguish 

between good or bod. During his conversation with Dharmaraj 

(Yamraj ), he explained about the age where a child can't be 

held responsible for his act and t he role of the society at that 

time and he also cursed Dharmaraj (Yamraj) to take birth 

as "Vidura" in Kuru Family and to witness all wrongs of Kuru 

Family despite being Dharmaraj. JJ(CPC) Act, 2015 bosically 

deals w ith a child as child in conflict with law and as child who 

is in need of co re and protection. Both t he category of child is 

subj ect to vulnerability. In first category, the child is supposed to 

be exposed to a criminal procedure which will certainly affect 

his/her adolescent mind. To tackle this situation JJ(CPC) Act, 

2015 enumerates severa l child friendly procedures in order to 

save the child from being affected. In second category, a child 

might be found homeless or not having settled place of abode 

or he/she might be a chi ld w ho is subject to begging or he/she 

is living on the street or he/she might be exploited by his/her 

guardian or by a person who is not a guardian to him/ her. The 

exploitation might be direct or indirect. But whether it is the 

case of child in conflict w ith law or child w ho is in need of core 

and protection, the legal services authority has several roles in 

addressing the need of the child. 

Article 39 A of the Constitution deals with "Equal justice and 

free legal aid". It provides that "The State shall, in porticular, 

provided free legal aid, by suitable legislation or schemes or 

in any other way, to ensure" that opportunities for securing 

justice are not denied to any citizen by reason of economic 

or other disabilities". The Legal Services Authorities Act, 1987 

ensures the words stipulated in A rticle 39 and 39A of the 

Indian Constitution and it speaks that legal services authorities 

are constituted to provide free legal services to the weaker 

sections of the society and to ensure that justice is not denied to 

any citizen due to reason of economic or any other disabilities. 

In case of child in conflict w ith law, the circumstances can be 

divided in three stages; Firstly, prior to getting in conflict with 

law, secondly, after coming in conflict with law and thirdly, 

rehabilitat ion or socia l reintegration. As clay can be given 

any shape, like that, the young mind of a child can be shaped 

to any possibility. In such case the role of education assumes 

significant importance which wil l nourish the thinking of a 

child and it w ill lead that child to become a responsible and 

law-abiding citizen. But child drap-out from schools is a major 

impediment in this process. OSLSA has directed its field units 

to remain in contact with BEO, teachers &. NGOs who are 

working for school drop-out children and to monitor and 

endeavor to bring those drop-out children bock to the schools. 

A similar step has been taken by DLSA, Khurdha w here 416 

children have been ident ified as dropouts, and measures 

have been taken to minimize the impact and pravide them 

with educational opporiunities. A lso DLSA, Phulbani has 

reporied that during a campaign for rehabi lita t ion of school 

dropout of Kandhamal district, 79 nos. of dropout students 

have got opporiunity of education again by state institute of 

open schooling. Aparifrom that, OSLSA has 746 School Legal 

Literacy Clubs where the students who are the members 

of the said club are being sensitised on various topics of law 

as well as on issues of the society. The children w ho are the 

members of the said club are not only helping themselves but 

a lso enlightening their porents, siblings, neighbours and other 

members of the society. 

Now, the second stage where a child has come in conflict with 

law and now he/she is subject to the procedure laid down by 

JJ(CPC) Act,2015. Rule 14 (3) (vii) of Odisha Juvenile Justice 

(Care and Protection) Rules,2018, w hich provides thot "The 

police officer apprehending a child alleged to be in conflict 

with law shall inform the District Legal Services Authority 

for providing f ree legal a id to the child." Also. Legal Services 

Authority Act,1987 in section 12 (c) includes a child forfree legal 

I 
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aid to file or defend any case and section 12 (g)provides that a 

person who is in custody including custody in protective home 

within the meaning of clause (g) of Section 2 of the Immoral 

Traffic (Prevention) Act, 1956 (104 ofl956) or ina juvenile home 

within the meaning of clause U) of Section 2 of the juvenile 

justice Act 1986. Hon'ble Supreme Court of India in Sampurna 

Behrua v. Union of India &. Ors. W P. (C) No.473/200S also 
highlighted the needs of child in conflict with law and directed 

the National Legal Services Authority to put in place Legal Aid 
Centres attached to the juvenile justice Board (s) in the State 

where there is a high pendency. The order further stated that 
the State Legal Services Authority be requested to establish 

Legal Aid Centre(s) attached to the juvenile justice Board (s) 
in the State/Union Terrrtory Capitals immediately. 

In the light of t he directions and observations made by the 

Hon'ble Apex Court, NALSA has framed guidelines to fortify 
the essence of the judgment in a comprehensive manner and 

it aims towards securing the interest of the child in conflict with 

law at his/her vulnerable stage. In view of the directives, the 
Secretaries of the DLSAs are making unscheduled visits to the 
Child Care Institutions(CCls) setup/functioning intheir districts 

to assess the living conditions of the inmates, and to ascertain 

whether those Institutions are functioning as they should, and 
submrtting reparts to the Chairman of the DLSA concerned 
for taking appropriate action to make good the deficiency, 

if any, by bringing the same to t he notice of the authorrties 
concerned. The reports of the DLSAs includes conduct and 

behavior of the staffs towards the child, accommodation 
facilrties, kitchen, food and drinking water, vocational training, 
recreational facilities,medical facilit ies, counselling, bathroom 
and toilet facilrties and safety and securrty of the child. 

The roles of the District Legal Services Authority are of 

manifo ld like to ensure that no CCL remains unrepresented 
before the jjBs and to make the parents/relatives of the 
CCLs aware of the availability of free and competent legal 
services to the CCLs, and to facilitate timely execution of such 
services to them in coordination with the JJB concerned. Panel 

Lawyers and PLVs a re a lso t ra ined on various provisions of 

JJ CPC Act, specifically relating to Children in Conflict with 
Law. Fu rthermore, pursuant tothe Home Department's 
Notificat ion No. 22180 Dtd. 07.06.2017 communicated to 

OSLSA under Home Department's Memo No. 22183 Dtd. 

07.06.2017, t he Secretaries of a ll the District Legal Services 

Authorities of the State have been instructed to inspect the 

District Jails/Cent ral Jails/Sub-Jails/Special Jails etc. in their 

respective districts once in a month and to submit their report 

and recommendation with regard to the Juveniles languishing 
in the jails contrary to the provisions of J.J. Act due to wrong 

recording of their age at the time of investigation. The 

statistics submitted by DLSAs shaw that in the year 2019 in 161 

cases free legal aid has been pravided to child in conflict w ith 

law, in 2020 in 170 cases free legal aid has been pravided to 

child in conflict w ith law , in 2021 in lB2 cases free legal aid has 
been provided to child in conf lict w ith law, in 2022 in 213 cases 

free legal aid has been provided to child in conflict w ith law 
And till the month of june 2023 in 94 cases free legal aid has 

been provided to child in conflict w ith law. 

Now, the third stage which is in fact most important stage i.e. 

social reintegration and rehabilitation w hich w ill save the child 

inconflictwrth law from recidivism. Saving a child from trauma 

after his/her stay at any child care institution is a complex task. 

Complex in the sense that we have t o keep in mind about the 

psychology ofa child and to decide about h is/her rehabilitation 

accordingly. In this process, individual interoction has a vita l 

role and we can say that the process of rehab ilitation starts 
from the child care institutions. Different extra-curricular 
activities like debate, essay-writing, painting are instrumenta l 

in fueling the process of rehabilitatio n. Here, the efforts of 
DLSA Khurdha and Boudh are noteworthy. DLSA, Khurda 

has organized a painting competition on waste m a nagement 

involving students of Child Care Institution. Similarly, DLSA, 

Boudh has organized a painting competition among in 

Harvest Blessing Home on the topic of Environmental issues. 

It is pertinent to mention here in this connection that by the 
intervent ion of DLSA, Nabarongpur, w ith the active support 

from DCPU, Nabarongpur and constant counseling by LPO, a 
child in conflict with law who was indulged in heinous crime has 

been rehabilitated and after getting training at Sewing Trade 

at Centurion University, Bhubaneswar now he is working as 
sewing operating supervisor in Bedecks life Style Private 
Limited and earning Rs.1B,OOO per month. In another instance 

one child in conf lict w ith law after getting several counseling by 
DLSA, Nabaraghpur, DCPU, Nabarangpur and LPO, is noW 
undergoing vocational training in World Skill Centre. Khurda, 
Bhubaneswar. From the above two instances we see that how 

transition happens in the life of a Child in conf lict with law and 
their re integration in the society. 

In conclusion, it can be said that in the course of the change of 

the prospective towards juvenile Justice in India, legal services 

instrtutions are vested with dynamic roles. The duties of legal 

services institut ions are not confined only to provide free legal 

aid to child in conf lict with law but it has w idened its horizon 

from preparing a child to become a responsib le citizen to 

presenting them as a beacon light forthose children in conf lict 

with law to lead a meaningful life thus fac ilitat ing in their 
smooth rehabi litation and socia l reintegration. 



- SISHl1SURAKHYA I ISSUE VII SEPT. 2023 _ 

UNLEASHING THE POTENTIALITIES OF ADOLESCENT GIRLS 
ODISHA'S SUCCESS IN CHILD MARRIAGE-FREE TOMORROW 

Smt. Shubha Sarma, lAS 
Commissioner cum Secretary. Department of Women &. Child 

Development, Government of Odisha 

" Child marrIage Is a crIme agaInst humanIty. It robs children 

of theIr childhood, education, health, and dreams. Let us 

unite to end this scourge." 

Kk«S~v 
Nobel laureat e and child rights activist 

In sl ig htly more than a decade, in the year 2036, Odisha 

is poised to commemorate its centennial anniversary 

as a state. The narrative of significant transformation 
in the sta t e's trajectory, particulorly since the t urn of 

the millennium, has served as a source of inspiration 

for numerous nations and reg ions. This metamorphosis 

has effectively e levated a traditionally underdeveloped 

st at e situated in the eastern reaches of t he nation into on 

emblematic symbol of collective ambitions. The impressive 

strides made in socia-economic advancement and 

p rogress during the past two decades can be traced back 

t o a resolute v ision a nd unwavering political commitment 

that have placed women and girls at t he forefront of t he 

developmental agenda. This unyielding vision posited that 

women and girls w ithin the state are not mere statistics 

but represent boundless opportunities and potentialities. 

Of course, then, at the risk of oversimplifying, the story of 

Odisha's growth and development is the story of the growth 

and development of Odisha's women and g irls. 

Through partnership building and convergence with various 

other departments and development organisations, 

strengthening systems and institutional frameworks, 

evidence-based advocacy and stringent implementation 

of legislations, programs and policies, the Department 

of Women &. Child Development has been instrumental 

in build ing and strengthening preventive institutional 

mechanisms to ending child marriage in the state. The 

state launched a state strategy action plan in 2019 to 

make the state child- marriage free by 2030 w ith the vision 

that reaching the unreached and the last mile through 

vi llages, urba n locations, Gram Panchayats and districts is 

imperative prevent and end child marriage in the state. 

The Department through implementation of an array of 

cross cutting policies, programs and schemes has been 

successful in prevent ing a large number of chi ld marriages 
in the state. Existing flagship programs of the government, 

under Biju SishuSurkshya Yojana, Beti Bachao Beti Pardao, 

Juvenile Justice Fund and the various Child protection, 
social protection schemes and cross cutt ing programs and 
policies, have built a rock - sol id foundation for our future 

aspirations. Over t his, the newly approved "Advika Scheme­

Every girl is unique", provides a beacon of hope and reflects 

our determination to reach our goal. Since October 2020, 

ADVIKA has implemented as aims to reduce risks and 

vulnerabi lity of all adolescent girls in the age group oflO-19 

years, empower, build and develop their agency t o enable 

them to take informed decisions, make them self- reliant 
and resi lient through education &. life ski lls. The uniqueness 
of the program also rests w ith its engagement boys on 

positive mascu linity and with parents on positive parenting. 

The program is being implemented through Anganwadi 
centres across 30 districts and municipal corporatio ns of 
the state. It is very sho rtly being implemented as a f ull­

fledged scheme w it h assured budgetary support. 

Tracki ng the absence of girls in schools and villages, 

incentivis ing Vi llages chi ld-marriage-free particu larly for 

vu lnerable tribal groups, creation of child f riend ly police 
stat ion and strengthening child and women friendly 

policing, counsel ling services are a few more such initiatives_ 

The Depa rtment and the state have had and translated 
the hig hest political commitment towards g ir l child 

empowerment and ending child marriage and a ll kinds of 
violence against children and women, by making institutions 

of governance more responsive and accountable to the 

needs of every g irl child and every adolescent. To place 

empowerment of girls as centra l to economic growth and 

development in a state that has historical ly w itnessed 
feudalism but also patriarchy is indeed a revolutionary 

step. The state has seen many landmark policies action 

and legislations that p laces g irl child and ado lescents at the 

heart of development with resu lting in impactfu l changes 

and strives to do so with the commitment to nurture a 

beautiful and safe for each girl in the state.The outcome of 

a monumental collaborative endeavour a imed a t curtailing 

and eradicating child marriages is evidently apparent 

through data and statistics. The detrimental p ractice of 

I 
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child marriage w hich had lang acted as a barrier, impeding 

the state from harnessing t he full potentia l of its young girls 

as catalysts for growth, prosperity, and development . Child 

marriages, which stood at a staggering 37.2% in 2005-

2006 according to NFHS-3 dat a , were effectively reducing 

a potentially valuable human capita l into a 'reproductive 

force' and unfortunately this was happening at a j uncture 

w hen the state needed a significant surge in the Female 
Labor Force Participat ion Rate to augment its Gross 
Domestic Product (GDP). 

Fast forward fifteen years to t he re lease of NFHS- 5 

data in 2019-21, and t he resu lts are nothing short of 

impressive. Child marriages in Odisha plummeted from 

t he a larming 37.2% recorded in 2005-06 to a considerably 

reduced 20.5% in 2019 -21. This substantia l reduction in 

child marriages serves as a resounding test ament to the 

concerted and unwavering effor ts of the government ably 

supported by, civil society organizations, and communities 

themselves. It underscores the State Government's 

unwavering commitment to the eradication of t his 
detrimenta l p ractice, ultimately setting the stage for a 

brighter a nd more prosperous future for these young girls 
a nd thereby, t he State. 

The reduction in child marriages has also yielded a 

favourable impact on teenage pregnancy rates wit hin 

Odisha. Over the same timef rame, t he incidence of 

teenage pregnancies saw a notable decline, dropping 

from 14.4% in 2005-06 to 7.6% in 2019-21. This decrease 

can be ascribed to a multifaceted set of factors, including 

heightened awareness concerning reproductive health, 

imp raved access to family p lanning services, and concerted 

endeavours to empower young girls through educat ional 
and skill -bUilding opportunities. 

While we acknowledge and. at times, commemorate our 

achievements, the state remains acutely aware that there 
is still an enormous amount of work to be done to transform 

Od isha into the first state in the country to completely 
eliminate child marriages. This vision of becoming a child 

marriage-free state isn't merely an aspiration; it embodies 

a resolute commitment to the pursuit of "Achieving gender 
equa lit y and empoweri ng all women and girls," one of 

the Sustainable Development Goals (SDG 5) established 

by the United Nations in 2015.0ur efforts persist with 

renewed vigour, bolstered by increased budget a llocations, 

innovative approaches, and strategic collaborations and 

partnerships. Recent developments, such as the approva l 

of the 'Advika' (I am unique) Scheme, the integration of 

adolescent girls into nutrition enhancement initiatives like 

'Mukhyamantri Sam poorna Pushti Yoj na: a nd various 

other measures t o com bat gender-based v io lence, serve 
as tangible p roof t hat ou r dedication a nd resolve are 

unwavering and st eadfast . 

Unless we make sig nificant prog ress on e nd ing child 

marriage, we w ill f a ll short on eight of t he SD Gs. Of the nine 
target areas of SDG 5, Ta rget A rea 3 spells out e limi na tio n of 

harmful practices, such as child, early a nd f o rced m arriage 

and female genita l mutila t ion. The efforts being made by 
the Government of Odisha a re in a lig nment w ith SD G 5, 

to elim inate child marriage from the St a t e in a syst ematic 

and time-bound ma nner. In response t o the p recarious 

sit uation, and g iven the d ire need t o com prehensively 

address a nd p revent child ma rriage in the st a t e, the Women 

&. Child Developm ent Department , Government of Odisha 

has been endeavour ing to streng the n governa nce a nd 
democratic institutiona l framework, w hich mainstreams 
gender discourse, invest s in ado lescent and c hild ren and 
redefine t he va lue of g irl child ren in t he st a t e . 

W hile t he Department of Women a nd Child D evelopm ent in 
Odisha has played a p ivot a l ro le in facili tating t hese prafound 

achievements, thecredif for such phenomena li mprovement 
extends to t he visionary leadership of theSta t e's politica l 

leadership and model of clean a nd stable governance, w hich 

a llowed the Department t o build collaboratio ns not o nly 

among va rious government department s a nd agencies but 
also between t he government, civil society organizations, 

UN agencies, and grassroots community organizations. 
Without such convergent efforts, the a tta inment of such 

remarkable results in such a b rief span of time wou ld have 

been inconceivable. 

Odisha finds itself at a pivota l juncture, w here the shifting 
demographic landscape presents not just cha lle nges, but 
a wealt h of possibil it ies. As the populatio n growth ra te 

gradually ebbs away, our w indow of opportunity to harness 
the demographic d iv idend is rapid ly closing. In t his moment, 
ripe with potentia l, we are unwavering in our dedication 

to fast- t rack our efforts, bolstering the governance and 

democratic structures to champion gender equali ty. We 

are investing in the future by empowering ado lescents 

and chi ldren, and redefining t he worth of every g irl child 

in our state. Buoyed by our unwaveri ng determ ination, we 
believe that the dream of Odisha becom ing the first state 
to eradicate child marriage is w it hin our reach. 

"Child marriage is a dark shadow that eclipses the potent ial and 

dreams of our youngest generat ion. Let us stand as a m ighty 
force of protection, shielding their innocence, and shattering the 
chains t hat bind them to a f uture they never chose !Ii" 
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CAW&CW 

CRIME AGAINST CHILDREN &. WOMEN WING, 
CRIME BRANCH, ODISHA 

Children are Gift of God, they need ca re &. protection 

from fam ily and society, especia lly protection for 

chi ldren in conf lict w ith t he law is a pivot al aspect of 

Odisha's social fabric It revo lves a ro und safeguarding 

the r ig hts, welfare, a nd holistic development of ch ildren 

w ho find them selves enmeshed in the crim inal justice 

system due t o their alleged involvement in unlawfu l 

activities. In this scena r io, t he role of the police holds 

significant importance, as they are tasked w ith upholding 

and adheri ng t o t he pertinent laws and regulations 
govern ing the treatment of these ch ild ren . Centra l to this 

is the Juvenile Justice (Care and Protection of Children) 

Act, 2015, w hich is des igned to ensure t hat the justice 
system treats ch ildren with t he utmost ca re , sensitiv ity, 

and developmenta lly appropriate approaches. 

Wit hin this framework, severa l key socia l aspects come 
to the fore. First and foremost , it underscores the critical 

need fo r accurate ly determining the age of t he chi ldren 

invo lved, recognising that t he ir unique needs and 
vu lnerabiliti es necess ita t e dist inct treatment compared 

t o adult s. The apprehension and detenti on processes , 

executed by law enforcement , must adhere rigorously 

t o lega l provis ions w ith a steadfast commitment t o 

avoid ing v iolence. intimida tion, or harsh treatment . 
Equally essential is the adoption of child - friendly 

procedures during interrogation a nd arrest, which may 
invo lve ensuring the presence of parents or gua rdians 

and facilitating access to legal aid, al l wh ile m inimising 

undue stress or trauma. 

Furthermore, ch ild protection extends to encompass 
comprehens ive welfa re and rehabi li tation measures. 
Here, the 5J PUs and CWPOs work in coordination wi th 

JJBs, CWCs, and other re levant agencies, wi th the primary 

objective of providing child ren w ith the appropria te 

care and support they require . This approach not only 
upholds their rights but a lso promotes their overall well ­

being and developmenta l needs. The Juvenile Justice Act 

a lso promotes diversion from the formal crim inal just ice 

A RAY OF 
HOPE 

system for minor offences, emphas izing counse lling and 

community-based rehabilitation over puniti ve measures. 

In line w ith these efforts , maintaining the confidentiality 

of a child's record and identity is essentia l to ensuring 

that their past interaction wi th the justice system does 

not lead t o stigmatisation in the future. This multifaceted 

approach ultimate ly seeks t o nurture the growt h and 

future prospects of chi ldren in conflict wi th the law, 

reaffirming the significance of their rights and w ell ­

being within Odisha's socia l framework. 

Role of CAW and CW in ensuring child protection 

The Crim es Aga inst Women and Children W ing operotes 

os an independent div ision under t he C.lD. CB, Odisha 

with a core mission to protect and empower women 

and children across the stat e. Thi s specialised unit is 

dedicated to invest igat ing and addressing a range 

of offences involving women and children, including 

but not limited to human trafficking, sexual crimes, 

domestic vio lence, cases rel a ted t o juveniles in thejustice 

system , child labour issues, and cybercrimes. T he Crime 

Against Women and Children W ing also plays a critical 

role in dealing w ith child ren in confl ict wi th the law. 

T his special ised unit conducts investigations into cases 

involv ing juvenile delinquency and criminal misconduct by 

m inors, always prio ritising the best interests of the chi ld. 

They work t o minimise trauma, ensure legal compliance, 

and often collaborate w ith juven ile justice boards, child 

welfare committees, observation homes, special homes, 
p laces of safety, and NGOs to d ivert children away f rom 

t he formal crimina l justice system, opting instead for 

counseling a nd community-based interventions. The ir 

work involves sens it ization and training to handle these 

cases effectively, a longside preventive efforts that 

include community outreach and education. By strictly 

adhering to laws like the Juvenile Justice Act, they play 

a pivotal role in safeguard ing the rights and well -being 

of ch ildren entang led in the crimina l justice syst em and 

working towards their rehabilitation and reintegration 

into society. The CAW &. CW Police Station w hich is hav ing 

jurisdiction over the state is also taking investigation of 

important cases against women and c hildren and also 

enquiring into the sens itive pet iti ons. 

I 
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BEST PRACTICES 

1. SAMPARK HELP-DESK 

The " SAM PARK Help Desk" initiative, under the auspices 

af the Crime Against Women and Children Wi ng w ithin 

the Home Department, stands as a commendable 

effort dedicated to assist ing vulnerable segments of 

our society. Operating f rom t he A DGP's office, this 

initiative addresses issues related to gender v io lence by 
proact ively engaging w ith the publ ic t hrough telephone 

communication: 

a. Information and Referral: T he Desk acts as 
a v ital link, connecting survivo rs w ith various 

stakeholders such as law enforcement, the 

District Mental Health Programme, District Chi ld 

Protection Units , Child Welfare Committees, 

CHILDLlN E, One Stop Centre, District Legal 

Serv ices Authority, and others w ho con provide 

necessary support. 

b . Rights- Based Awa reness: One of its core 
functio ns is t o raise awareness among survivors 

about their rights, including matters perta ining to 

f inancial compensatio n and w itness prot ection , 

empowering them w ith essential knowledge. 

c. Te le-Counseling: Tra ined psycholog ists 

and counselors at the Help Desk offer initial 

responses that address the mental health and 

psychosocial well -being of survivo rs, provid ing 

critical emot io na l support. 

d. Follow- up: The Help Desk continues to be 

engaged in t he j ourney of surv ivors, monito ring 

progress, addressing concerns, and mitigating 

r isks w henever necessary for the well- being of 

women and children in d istress. 

2. MAHILA-S ISHU HELP D ESKS 

One of t he notable ini t iat ives spearheaded by the 

Govt. of Od ishais th e establ ishment of Mahila and 

Shishu Help Desks in every d ist r ict, w ith t he primary 

a im of safeguard ing the rights a nd we ll - be ing of 

women a nd ch ild ren coming to Po lice Station e ither as 

v ict im or preparat ion. 

3. CHILD-FRIENDLY POLICE STATIONS 

As advised by JJC, the establishment of child - fr iendly 

po lice stations (CFPS) reflects a commitment to create a 

safe a nd welcoming environment for children during their 

interactions with the po lice. These CFPS, strategically set 
up across 35 cities and d istricts in t he st ate, go beyond 
physical infrastructure. 

They are thoughtfully designed w ith animated murals, 

sma ll lib raries featu ring cartoons and animated stories, 
comfortable seating, and soft toys t o put children at 
ease. These child-friend ly spaces also cons ider the 
needs of lact ating mothers by providing p rivate areas 

fo r breastfeeding. Informative displays about children's 
rights and guidelines for police conduct are prominently 
showcased, a long w ith essentia l contact informatio n, 

such as that of child welfare police officers and helplines. 

4. UNIQ UE INITIATI VES ATTHE DISTRI CT LEVEL 

a. BASTIKU CHALA ABHIYAAN (Urban Slum 
Transformation Campaign): Launched by 
UPD Bhubaneswar Commissionerate Police in 

2021, this transformative initiative aims to raise 

awareness, gather inte ll igence, a nd change 

the cr iminal mindset prevalent in urban slum 

areas. The p rim ary focus is on preventing crimes 

against women & children, child marriage, human 

trafficking, and drug abuse among youth. This 

campaign targeted 30 slums covering across 

16 police stations of BBSR, engaging 1000 

youth of slums as Police Mitra. The initiative 

includes comprehensive train ing in personality 

development, computer skill s, beautiCian 

courses, and sports, along w ith the recognition 
of high-achieving students and j ob placement 

opportunities. Notably, this initiative has led to 

a significa nt redu ct ion in the reporting of minor 
offences , showcas ing its effectiveness. 

b . YUVA MITRA: Imp lemented by Sundargarh 

District, this initiat ive is designed to instill 

awareness among children about drug abuse, 

c rimes aga inst women, and the prevention of 

human t rafficking. Its core mission is to deter 

young ind ividuals f rom engag ing in illega l 

activit ies, emphasising the importance of pos itive 
choices and community involvement . 

c. MATRU SHAKTI: Launched in Puri District Police, 

this initiative focuses on organising women 

resid ing in slum areas. Its primary goal is to 

ra ise awareness about drug & A lcohol abuse, 

part icularly among children, to curb criminal 
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activities. The initiative has yielded f ruitfu l results, 

empowering women and making significant 

strides in reducing drug-related issues w ithin the 

community. 

TRAINING AND CAPACITY BUILDING 

1. Training/Workshop by CAW & CW 

The Crime Against Women and Children Wing (CAW, 

CW) has undertaken initiatives to enhance the capacit y 

af police officers involved in child protection like 

CWPO, MSD Officers, SJPU and organized different 

wor kshops/ training on Anti Human Trafficking, Use 

of DNA, Capacit y building of MSD/CWPO at different 

ranges af the state of Odisha w here around 1000 
pol ice officers were sensitized. 

2. Training by BPSPA 

A lso t he BUu Patnaik State Police Academy (BPSPA) 

conduct graded in-service courses in juvenile justice 

and child pratection for SJPUs and CWPOs. These 

courses are structured into three graded modu les, 

each spanning f ive days, allowing for a sequential 

progression in learning. 

Each course accommodates limited participant 

strength of 25 ind ividuals, ensuring focused and 

effective training. This initiat ive reflects the CAW, CW 

W ing's commitment to equipping law enforcement 

personnel w ith the knowledge and skills needed to 

provide exemplary chi ld protection services, ultimately 

contributing to a safer and more secure environment 

for children in the community and building the 

capacities of police officers. 

SUCCESS STORIES OF CAW &'CW 

On 18'h may 2023 a public called in the toll-free no 

of SAMPARK Help Desk a nd informed that a child 
marriage is going on under Ba liapal P.S. Dist Balasore. 

The victim g irl was 16 years o ld and the g room age 

was 24 years. Immediate ly counsellor informed DSP 

CAW & CW, CDPO, DCPO and DSWO for necessary 

action. Information was passed to SP Ba lasore (T) 

office of CAW & CW, and wi th the intervention by loca l 

pol ice, DCPO etc, the marriage w as prohibited. The 

vict im girl was provided w ith psychosocial support by 

SAMPARK Help Desk and fo llow up is also going on fo r 

getting v ictim compensation . 

A 17 year o ld gi rl was sexually assaulted by one person. 

The victim was rescued by police in a critical condition 

and immediate treatment was g iven to her. In this case 
victim &.her fa mily were given constant counseling and 

the SAM PARK coordinat ed a ll stakeholders like DCPO, 

CWC, DLSA etc and as a n out com e she received Rs1 

lakh as interim compensation inst antly. The case was 

treated as Red Flag and fo llow up is going on. Till now 
33 victims have got victim compensation out of which 

30 a re children . 

The team CAW & CW is also taking participation in 

different workshops, creating awareness a mong 
children in different communities, schools, colleges 

and d ifferent work places for prevention of crime 

against women and children and protect a ll children. 

"We believe every child deserves a fu t ure". 
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SECURING ACCESS TO JUSTICE 
FOR CHILDREN 

" There can be no keener revelation of a socIety's soul than 

the way In whIch It treats Its children" 

In the lig ht of t he o bove quote, I would li ke to emphosize 
tha t children by virtue oftheir age are vulnerable, hence 

it is necessary to prioritize t heir well being, ca re,and 
support. It rem inds uS,that investing in child ren's 

development a nd protection is paramount considering 

t he ir suscept ib ility. The w ay society nurture's its child ren 

say a lot about t heir progress and sogacity. 

A ll over t he w orld millions of children come in contact 

w it h the justice system either as a v ictim, witnesses 

or in conf lict w it h law .Therefore, as enshrined in t he 

Convention on the Rig hts of the Child (CRC), child ren 
need to have sm ooth acce ss to justice system. 

Before I ta lk about access to justice system, it is 

important t o ponder on howt o prevent the children 
coming in conflict wi t h the law. It is imperative to invest 
in educati on, sensitization, and creation of a n enabling 

environment in the society that can protect children f rom 
coming in confli ct wi th law. 

It is im perati ve t o note tha t not every child in conflict w ith 

the law requires t he r igid formali t y ofthe justice system . 

A child can be dealt in a manner wit hout making the 

child enter the fo rmal j ud icia l p roceedings. This is ca lled 
"diversion ."As out lined in t he Juvenile Justice (CPC) Act, 
2015, d ivers ion is o ne of t he im portant principles which 

the stakeho lders' dealing with t he child needs to keep 
in m ind w hile applying t he provisions of the Act. Once a 

child gets into the for mal j ust ice syst em , t he system has 

its own way of dealing w ith the child anddiversionary 

measures a llow to address children's issues without 
resort ing to punit ive measures . T his approach not only 

promotes t he chi ld's well - being but a lso decreases the 
burden on the j ustice system a nd prevents recidivism. 

In India, for both Children in Need of Care and 

Protection (C NCP) and Children in Conflict w it h the 

Law (CICL), institutiona l care and instit utional detention 

respect ive lyare cammon practices . For CNCP, other 

forms of alternative care , such as adoption, foster ca re 

Manna Biswa s 
CHILD PROTECTION SPECIALI ST. UNICEF ODISHA 

and famil y a nd community-based ca re are practiced . 

Therefo re, de- instituti o na liza ti o n of c hild r en and 

explo ring other fo rm s of alte rn ative ca r e sho uld be the 

key focus a reasfor children t ogrow up in a fa mily like 

a t mosphere w herein there is a bundant happiness , love 
and underst a nd ing a nd m o r e impo rtantl y socia l re­

integratio n p rospects. Similarly, fo r C IC L , a lte rna tives 
to det entio n, such as a d v ice a nd a dmonitio n , 

community service . counseling. mento ring , resto ra tive 
practices a nd other such non punitive but community­
fa mily based rehabilita ti on initia ti ves, offe r a chance 

for rehabilita ti on outside the confines of a co r recti o na l 
home (i nstituti ona l det entio n). 

W hen a child enters t he form a l justice syst em it t akes a 
t oll on the child's menta l and p hys ical hea lth. A chil d has 

t he right to f a ir tria l a nd lega l a ss ist a nce,wherein child 
f riendly procedures a re crucia l. An environme nt w here 

t he child f ee ls comfo rtab le, heard , a nd underst ood so 

that the institut ions invo lved can ga in c hild's conf idence . 
Furtherm ore,rehabilita tio n and rest o ra ti ve practices 

hold immense power in t ransforming the lives of young 
individua ls. It is a fra nsforma five j ourney towards 
hea ling , g rowth, and pos itive cha nge. The process of 
rehabili tation and socia l integra tion of children needs 

to be based on the indiv idual ca re p la n of the child 

t hat is developed in the best interest of the ch ild a nd 
implemented by t he associated st akeho lde rs. 

Securing access to justice for children is not on ly a legal 

imperative but a moral responsib ility. Eve ry chil d dese rves 

the r ight to a fa ir a nd just societ y w he r e their rig hts 

are protected,upheld , and rea li zed . By addressing the 

cha llenges and imp lementing the strateg ies m e ntio ned 

above, we can work towards a wo rld w here child ren ca n 
access just ice . In this endeavor, I would li ke to exp re ss my 

heart felt grat it ude and apprec ia t e the Juven ile Just ice 

Committee, H igh Court of Orissa in its exempla r y wor k 

to address and promote a chi ld - friend ly just ice system in 
Odisha, sett ing an example fo r t he ent ire country. 
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JJC INITIATIVES AT A GLANCE 

The Juvenile Justice Committee (JJC) plays a proactive 

role In addressing various issues on Juvenile Justice. 

In this regard, the Committee regularly holds meetings of 

the stakeholders to review and monitor the performance 

of the Juvenile Justice Institutions. The Committee has 

taken the following initiatives to strengthen the Juven ile 

Justice system: 

1. Due to persistent efforts of the Hon'ble JJC for 

establishment of Child Friendly Children's Courts, 12 

such courts have been set up and work is going on for 

other districts. 

2. 23 numbers of dedicated POCSO Courts in 23 

Distri ct s have been established. In rest of the seven 

districts, Additional Districts Judges have been 

designated to try such cases. Besides, there are 20 

numbers of Fast Track Special Courts (FTSCs) to try 

such cases. 

3. Under JJes monitoring 35 Child Friendly Police 

Stations have been established in the State. 

4. In all the Districts Special Juvenile Police Unit has 

been established. 

5. A three day v irtual conference was organized by the 

Hon'ble JJC w ith all the POCSO Court Judges of the 

State in w hich focus was given on the disposal of all 

the year o ld cases pending, wherein reason for non­

disposal of each of the cases pending was discussed 

with a subsequent plan of action and the following 

directions has been given: 

6 . A Spec ial Senior Officer's Meeting sha ll be fixed 

every month cons isting of presiding officers of the 

POCSO Courts and FTSCs, Co llector, Superintendent 

of the Police, Registrar C iv il Courts, Chief Judicia l 

Magistrate, District Judge and Public Prosecutor 

w herein on ly the matters relating to POCSO Cases 

shall be discussed. A lso, the IICs be instructed through 

the Superintendent of Police to be present in the 

venue of such meetings so that specific instruct ions 

can be d irect ly co mmunicated to them. 

7. A Special Meeting shall be conducted w ith the District 

Judge ond the Superintendent of the Pol ice with 

regard to non execution of warrant , attendance of 

official w itnesses through VC, service of summons, 

cases awaiting death report, for cases wh ich are 

more than 5 years old. 

8. A Special Drive shall be conducted every week by the 

Presiding Officers wherein they' ll list and focus on 

few year old cases and few new cases w hich they are 

going t o dispose of in that particular week. Further, 

SO % of cases of the year 2013, 2014 and 2015 be 

disposed of first. Moreover, the officers need to 

maintain a separate diary for the 5 year o ld cases 

and update its status on a regula r basis. 

9. In the year old cases , where Final Form has not been 

submitted, the matter sha ll be immediately taken up 

in a meeting w ith the Superintendent ofthe Police, to 

be presided by the District Judge. 

10. In cases w here the witnesses are not turning up / 

not being traced, the cases sha ll proceed with the 

deposition of other material w itnesses and for this; 

a list of such witnesses sha ll be obta ined from the 

Public Prosecutors. Further, the Publi c Prosecutors 

shou ld be asked to file a memo in the interest of the 

v ictim and for dispensation of justice, to decline such 

witnesses, in appropriate cases. 

11 . In cases where informant does not appear or is not 

traceable , their exam ination may be ignored and 

the Courts shou ld proceed w ith the examina tion of 

other material w itnesses. 

12. No adjournments sha ll be g iven for theyear o ld cases 
and only short dates be given, if required. 

13. In cases where victim is non- traceable, the P.O.s have 

been d irected to take necessary steps t o dispose of 

the cases according to law. 

14. I n cases w here the disposal is delayed due to 

non execution of warrants, a meeting wi th the 

Superintendent of the Pol ice to d iscuss the steps 
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taken by t hem for apprehending them a nd f urther 

plan of act ion be carved out, so that the such cases 

can be disposed of accord ingly. 

15. In cases w hich are getting delayed for awaiting 
death report, necessary steps such 0 5:- issuance of 

remainder/ discussing t he matter in special meetings 

with the Dist rict Judge and Supdt of Po li ce on a 
monthly basis! sending of staffs to ensure receiving 

of the requis ition by the PS and a ll such st eps as 

deemed right be taken to get the compliance done. 

16. The address of the non-attending LO.s , Doctors, 
officia l w itnesses etc. be verified by the P.O.s and 

if they have been t ransferred or their physical 

a ttendance isn't possib le, according ly their 

a ttendance sha ll be procured and their st a tements 

be recorded through v irtual mode. A continuouS 

follow up in the mo nthly meeting w ith stakeholders 

needs to be done for ascertaining their presence 

physical ly/virtually. 

17. The Superintendent of Pol ice has been di rected to 

instruct a ll t he Police Stations that the LO.s sha ll 
submit the Fina l Form wi th all complete detai ls of the 

witnesses and accused. If the required details aren' t 

furnished properly to the P. O.s, li ke the address of 

the w itnesses/accused has not been provided then 

the Final Form sha ll be considered as incomplete. 

Further, the District Judges need to fo llow up wi th 

the Superintendent of the Police in such cases, on a 

monthly bas is. 

18. In POCSO cases, the P.O.s have been directed t o 

make a list of advocates, as legal aid counsels, 

w ho are competent / show inclination to hand le 

such cases and with due intimation and fo llowing 

procedures they be given to conduct such cases . 

Such advocates mayor may not be in the panel of 

legal a id advocates. 

19. Focus on Cases awaiting f ina l form for d isposa l 

t ill the year 2020 shal l be g iven and accord ing ly 

directions to the concerned IICs, 1.0.s through the 

Superintendent of Po lice , of a ll the D ist r icts be g iven 

to take necessary action and submit the Final form to 

the P.O.s of the POCSO Courts. Where the accused/ 

the victim are absconding in such cases the 1.0 . (\~~~ 

'I ", "'<;,\'\,,,' \'\ \\'\ ",'" \"\1\0\ '10"'1\ ~o \\\0.\ I'\~(essqry StA s 
can be taken as per the !ow. p. 

20. In cases w here the 1.0. is transferred /retired, the 
M.O. is transferred/retired then necessary steps be 
taken by the Superintendent ofthe Po lice. 

21. O ne officer in every District sha ll be appointed who 
will look into such cases in particu la r. 

22. The JJC has directed all the Children's Court t o 
ensure tha t those children facing the tria l as an adult 

should not be allowed t o stay back in the Observa tio n 
Homes along with other CICLs and shou ld be shifted 
t o the place of safety immediately. 

23. The Director, ICDS has been instructed: 

a. To t ake necessary steps for setting up of t wo 
model Observation Homes w ith VC facilities in 
the f irst phase and thereafter continu e making 

other Observation Homes and CCls with Such 
facilities for the benefit of the child ren. 

b. To segregat e o lder boys f rom younger boys 
in observation homes to avoid any kind of 
ha rassm ent and f urther was directed to senSitiZe 

the superintendents of the observation homes in 

this regard. 

c. To appoint sports Coaches to teach the children 
Hockey, Football etc . in CCis. 

d. To appoint psychologists for each Districts Who 

shall visit the CCis once in every week/10 days. 

e. To focus on the wants of the child ren w ith specia l 
needs and develop the environment f riend lier 

for such child ren. To construct four more PI ace 
of Safet y at 4 regions of the State. 

24. The Member Secretary, OSLSA has been direct ed 
t o take immediate st eps to reduce the victi 
compensation applications substantially and to m . see 
tha t no delay is caused to the child victim aWa·t · ling 
campensation. Further, the fo llowing d irections h ave 
been given to the Member Secretary, OSLSA: 

To Formulatean SoP w ith regardto disbUrse a. me~ 
of POCSO Victim Compensation, sta rting f r 
f iling of an app lication t ill the award of b om 

. It. oth 
interim &. fma compensa Ion which sh II 

~ I" be 
ci rcu l "I\e~ to i ~ [ [.Of' 

II I I I ~ C I neel SIClkeholders. 

b. A ll t he interim compensat io n awarded by the 
Coud s sha ll be followed up by the Secretaries 
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of the DLSA and monitored by the member 

Secretary, OSLSA. 

c . O rgonize awareness programs/trainings f or the 

JJBs, POCSO Courts and DLSAs. 

d. Member Secretary, OSLSA through the 

Secret ary, DLSA sha ll ensure in appropriate cases 

disbursement of compensation before the trial. 

25. The Specia l Secretary, Home Dept. and t he Addl. 

D.G (I/c), CAWCW has been directed by the Hon'ble 

JJC: 

a. To look into each of the cases awaiting final form 

for d isposal till the year 2020 and accordingly 

give directions to the concerned IICs, 1.0.s 

through the Superintendent of Police, of all the 

Districts t o t ake necessary action and submit the 

Final form to the P.O.s of the POCSO Courts. 

b. Where the accused /the v ictim a re absconding in 

such cases the 1.0. needs t o mention in the Final 

form so that necessary st eps ca n be t aken as per 

the law. 

c. In cases w here the 1.0. is t ransferred/retired, the 

M.O. is transferred/ retired then necessary st eps 

be t aken by the Superintendent of the Police . 

d . Appoint one officer in every District who shall 

look into such cases in particular. 

e. Each and every case sha ll be ana lyzed and action 

be t aken against those II Cs who have helped the 

accused by not submitting the Final form. 

f. To appoint staffs in t he regional laboratory of 

the States. Further, one person be appointed 

who shall submit the Chemica l examination 

(C.E.) Reports directly to the concerned Police 

station and the Concerned Court . 

26. To oversee the effective implementation of 

POCSO Act, 2012, a St ate Leve l Consu lta ti on has 

was organised by the JJC, High Court of Orissa in 

collaboration with Dept. of W&'CD , Govt. of Odisha 

and UNICEF with a focus to develop coordination 

among stakeholders, to identify good practices, gaps 

and cri t ical actions for effective implementation of 

POCSO Act and to create greater sensitivity and 

awareness on the issues of Child Sexual Abuse. 

27. A O ne Day Workshop was organized by the Odisha 

Judicial Academy in collaboration w ith W &. CD 

Dept ., Govt. of Odisha for the Judicial Officers, 

Doctors, Prosecutors, Police Officers and NGOs 

on the topic "To underst and Child Sexua l Abuse 

Dynamics and Processes &. Role of Stakeholders in 

dispensing Justice to the v ictims of the POCSO Act." 

28. A one and half day Regional Consultation on 

Effective Implementat ion of Juvenile Justice (Care 

and Protection) Act, 2015 was organized jointly 

by Women and Child Development Dept, Govt. of 

Odisha and UNICEF under the aegis of the Juvenile 

Justice Committee, High Court of Orissa wherein 5 

States v iz. Odisha, West Bengal , Jharkhand , Bihar 

and Chhatisgarh participated. 
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REGIONAL CONSULTATION, 2022 
EFFECTIVE IMPLEMENTATION OF JUVENILE JUSTICE (CARE AND PROTECTION OF CHILDREN) ACT, 2015 HELD ON 23"' .. 24'" 

APRIL, 2022 

(Inaugural Session: D ignitarieson thedais, Ms. Monika Neilsen. ChiefofField Office, UNICEF, Odisha. Hon'ble ShriJustice A.K.Mohopatra , 
Member JJC, Or issa High Court, Hon'ble Shri Justice S.Mural idhar, Chief Justice, Orissa High Court, Hon'bleShri Justice S. Ravindra Bhat, 
Judge &. Chair person, JJC, Suprem e Court of India, Hon'ble Shri Justice D.Dash, Chairperson, JJC, Orissa High Court,. Shri. Bhaskar 

Sarma lAS, Comm issioner-cum-Secretary, Department of Women and Child Development, Government of Odlsha) 

Ina bid to enab le action and convergence for 

chi ldren, a One and Half day Regiona l Consultation 

on Effective Im plementation of Juven ile Just ice (Care 

and Pratectian) Act , 2015 w as organized j o intly by 
Women and Chi ld Development Dept, Gavt . ofOdisha 
and UN ICEF under the aeg is of the Juvenile Justice 
Committ ee, High Court o f O ri ssa on 23,d and 24'" April, 

2022 a t Od isha Jud icia l Academy. 

T he St ate of Odisha has been one of the p ioneers in 

reviewing the essence of the legislation and the j uven ile 

j usti ce systems a long with tracking progress of ch ild 

protection Serv ices in the State on regular intervals so 

t hat measures f or chi ld ren in difficu lt circumstances 

can be t a ilored to their situati ons. Spec ial focus of 

the consultation has b een on child protection issues of 

child ren a lleged to be in conf lict w ith the law. A lso menta l 

hea lth of Child ren during Covid-19 has been a focus a rea. 

The one and ha lf day Reg iona l Conf erence involv ing 5 

Stat es v iz. Odisha, West Bengal, Jharkhand, Bihar and 

Chhatisgarh and a ll the stakeho lders of juvenile justice 

sector was inaugurated at Odisha Judicia l Academy, 

Cuttack on 23.04.2022 by Hon'ble Shri Just iceS. Ravindra 

Bhat, Judge, Supreme Court of India and Chairperson, 

Juven ile Justice Comm ittee, Supreme Court of India in 

the august presence of Hon'ble Dr. S. Mura lidhar, Chief 

Justice, High Court of Orissa. Hon'b le Justice Madan 

B. Lokur, Former Judge. Supreme Court of Ind ia and 

Hon'ble Chairpersons of the Juvenile Justice Committees 

of the Hon'ble High Court of Orissa, Calcutta, Bihar, 

Jharkhand and Chhatisgarh and Hon'ble Judges of High 

Court of Orissa. The Commissioner-cum-Secretary of 

Department of Women and Child Development & Mission 

Shakti, Government of Odisha, Shri Bhaskar Sarma , 

gave the we lcome address fo llowed by Hon 'ble Shri 

Justice Debabrata Dash, Chairperson, Juvenile Justice 

Committee, High Court of Orissa gave the introductory 

address and Hon'ble Shri Justice A .K.Mohapatra, Judge, 
High Court of Orissa gave the vote of thanks. 

A ll the Principal Magistrates of Juvenile Justi ce Boards 

of the State of Odisha, presiding officers of the Children 

Court, Judicial Officers (PM, JJBs) each from the above 

4 neighbouring States, the Chairpersons of CWCs of 

Odisha, representatives from SJPUs of Odisha, DCPOs 

from Odisha, Superintendents of Observation Homes af 

Odisha, officials dealing w ith Child Protect ion from each 

of the above 4 neighbouring States, represent atives 

from NCPCR and Govt . of India, representatives from 

OSCPS, Wo.CD and UNICEF, NGOs of the State, Staffs of 

Centre for Child Right s, NLUO and mem bers fro m Civi l 

Society Organisations a lso attended the meet. 

The first technica l session was cha ired by Hon'ble Shri 

Justice Parth Prateem Sahu, Chairperson, Juvenile 

Justice Committee, High Court of Chhatisgarh and 

Hon'ble Shri Justice Harish Tandon, Chairperson, 
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Juvenile Justi ce Com mittee, High Cou rt of Calcutta 

w herein the sp eakers Ms . Ved Kuma ri, V ice Chancellor, 

Nati ona l Law Universit y, O disha, Cuttack, Dr. Mohua 

Nigudkar, Facu lty, TISS, Mum bai, &. Form er Juvenile 

Justice Board Mem ber (Mum bai Subu rban), Prof. Enakshi 

Ga nguly, Honorary Professor, Nationa l Law University, 

Odisha p resent ed an overview of Rehabilitation and 

socia l re- int eg rat ian of child ren in conf lict w ith the law 

w ith a f ocus on Preliminary Assessment under Secti on 15 

of the Juvenile Justice (Care and Protection of Children) 

Act a nd Pro mot ion of measures for working w ith children 

in conflict w ith law: Ref o rmati on Ii. Principle of Diversion. 

In t he sam e session , Mr. Santosh Dash Ray, Officer on 

Specia l Duty (V ig ilance), High Court of Orissa shared f ew 

best p ractices during his t enure as a Principa l Magistra te, 

Juvenile Justice Board. 

The second t echnical sess ion was held in the afternoon 

cha ired by Hon'b le Dr. Justice S. N. Pathak, Chairperson, 

Juvenile Justice Committee, High Court of Jharkhand, 

w herein the speaker Prof. Enakshi Ganguly, Honorary 

Professor, Nationa l Law Universit y, Odisha delibe rat ed 

about the Changes t o t he Juvenile Justice Act in the 

context of amend ments: A discussion on f uture needs, 
possible cha llenges, workforce st reng thening, capacity 

enha ncement a nd monitoring. 

Duri ng the third t echnica l session chaired by Hon'ble 

Miss Justice Savitri Rat ho, Member, Juven ile Justice 

Comm ittee, High Court of O rissa, t he speaker Harish 

Shetty, Psychiatrist , Sym biosis Law School, Pune, 

de liberat ed about the Menta l Hea lth and Psychosocial 

Suppo rt (MHPSS) for chi ld ren du ring COVID-19. 

On 24.04.2022, the fourth and the f ina l t echnica l sess ion 

was cha ired by Ho n'ble Shri Justi ce Ashut osh Kumar, 

Chairpe rson, Juvenile Justice Committee, Hig h Court 

of Patna. The sess ion st a rted w ith t he presenta tions 

by t he Govt . of Odisha, Bihar, Jha rkhand, Chhatisgarh 

and West Benga l on t he work t hat th eir St ate has 

done w ith regard t o Child Prot ection. The Speaker, Dr. 

Anindit a Pujhar i Advocat e on record, Supreme Court 

of India deliberat ed about Promoting non- Instituti ona l 

Care . Then an interactive session was done where 

rea l li fe experi ences was shared by one Child p laced 

in non- inst it ut iona l care, by one child p laced in foster 

core and one foster fam il y w ho narrated their rea l li fe 

experience. T he Consu ltation ended w ith the Closing 

remarks from the Chair. 

RECOMMENDATIONS AND WAY FORWARD 

Capacity Building: 

1. In the context of Prelimi nary assessment under 

Sect ion 15 of the JJ (CPC) Act, 2015 t here is an urgent 

need t o train the JJBs on reading the psychiat r ist 

report t o enable them to assess t he menta l hea lth 

stat us ofCICL. 

2 . Sensitization of JJBs and t rain ing on restorat ive 
justice to use restorative practi ces . di version and 
community service in their orders for ensuring best 

interest of children. 

3. There shou ld be j oi nt sensit ization fo r PMJJBs and 
Members of JJBs focusing on princip les of Juveni le 

Justice Act. 

4. Menta l hea lt h and psychosocial aspects of chi ldren, 

making su re children com mitting petty offences are 

not brought into t he fo ld of JJ system and other such 

child friendly aspects shou ld be int egrated in the police 
academy t rainings and Odisha Jud icial Academy 
trainings, in its curriculum and in refresher train ings. 

5. Capacity build ing programs offered by insti tutions 
needs attent ion as quality is more important than 

quantity. Standardization of qua lity of training and 

upgradation of skill s of child protection functionaries 

fo r non-instituti onal care is key to the promotion and 

successes of alternative fa mily-based ca re models 

for children in conflict w ith law and children in need 

of care and protection. 

System Strengthening: 

6. Among other depart ment s t hat are part of 
Juvenile Justice Committee, High Court of Orissa, 
it is important t o bring in department s such as 

Health, Education, Skill Development and Technical 
Education, as part of t he Committee as t hey p laya 

very important ro le in t he process of rehabil itation 
and reintegration of chi ldren in conf lict w ith law and 

children in need of care and protect ion. 

7. Effective util ization of Juven ile Just ice funds for 
rehabil itation and re integration of CICL and CNCP. 

8. Juvenile Justice Committees shou ld nat on ly rev iew 
the funct ion ing of JJBs, they shou ld look in the quality 

of orders passed by the JJBs t o see if they upho ld the 

spirit of the JJ (CPC) Act, 2015. 

9. Making District Magistrates aware of the new roles 
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and responsibilities conferred by the amendments 

under the Act and sensitize them for dealing w ith the 

cases of Adoption. 

10 . Diligence in identifying suitable Foster care families. 

Need to relook at the eligibility criteria for foster parents. 

11. For social rehabilitation and reintegration of children, 

a synergy between services such as assessments, 
legal services, quality of care institutions, education, 

skill upgradation and fo llow up of CICL is extremely 

important along with inter- departmental convergence. 

Access to Services: 

12. It is crit ica l to ensure provision of proper and timely 

lega l a id service to children in conflict w ith law and 

V ictim Compensation to the Ch ild in need of care 

and protection (Child v ictims). 

(Hon'ble Shri Justice Madan 8. Lokur, Former Judge, Supreme 
Court of India , and Former Chairperson, Juvenile Justice 

Committee, Supreme Court of India) 

(Hon'ble Shri Justice S.Muralidhar, Chief Justice, Orissa High 
Court presenting memento to Hon'ble Shri Justice S. Ravindra 

Shot, Chairperson JJC &. Judge. Supreme Court of India) 

13. Children in child ca re institutions or in communities 

w ho are in need of care and protection should be 

able to access mental health services. The State and 

District level child protection structures must ensure 

the availability of these services in convergence w ith 

State and District Menta l Health Programs. 

14. Introduction of programs like gardening, art-based 

therapy. musical programs and learning sessions, 
vocationa l tra ining , sports competitions which 

enhance the social and emotional ski ll s of children 

in child ca re institutions especially in Observation 

Homes and support their process of rehabilitation. 

15. Specialized services like access to medical or 

psychiatric services, de-addiction services , skill 

development, and li fe skills education should be 

provided to the CICLs. 

(Ms. Soledad Herrero, Chief Child Protection, UNICEF India 
Country Office) 

(Technical Session 1: Rehabilitation and social re integrat ion of 
children in conflict wi th law: Justice Harish Tandon, Chairperson, 
Ju ven ile Justice Committee, High Court of Ca lcutta, Dr. Mohua 
Nigudkar, Faculty, TIS5, Mumbai , 6.. Former Juvenile Justice 
Soard Member (Mumbai Suburban), Prof. Enakshi Ganguly, 

Honorary Professor, National Law University, Odisha) 
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(Technical Session 1: Rehabi litation and social reintegration of 
children in conflict with law: Hon'ble Shri Justice Porth Proteem Sahu, 
Chairperson, Juvenile Just ice Committee, High Court of Chhottisgarh 

and Ms. Ved Kumari, Vice Chancel lor, NLU, Odisha, Cultack) 

(Technica l Session 3: Menta l Health and Psychosocia l Support 
(MHPSS) for children dur ing COVID-19 Hon'ble Miss Just ice 
Savitri Ratho, M ember, Juvenile Just ice Comm ittee, High Court 

of O r issa, and Mr. Harish Shetty, Psychiatrist , SLS, Pune) 

(Shri. Santosh Dash Ray, OSD (Vigilance), High Court of Orissa) 

(Hon'ble Shri Justice A.K .tv1ohapotro, Member. Juveni le Just ice 
Committee, Hig h Court of Orissa p resenting the vote of tha nks) 

(Technical Session 2: Legislative changes to the Juvenile 
Just ice (Care and Protection o f Children) Act in the cont ext o f 
amendments: Hon'ble Dr. Justice S. N. Pathak, Chairperson. 
Juveni le Just ice Committee, High Court of Jharkhand, a nd Prof. 

Enakshi Ganguly, Honora ry Professor, NLU, Odisha , Cuttack 
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(Tech nica l Session 4 : Promoting Non - Inst it ut ional Care: 
Hon'ble Shri Just ice Ashutosh Kumar, Chairperson, Juvenile 
Justice Committee, High Cou rt of Patna and Dr. An indita 

Pujhari. Advoca te on Record. Supreme Court of Ind ia) 

(Sharing real life exper iences: Foster parent s and t heir Foster 
Children) 

(Shr i Arvind Agarwal, t he D irector. OSCPS. Department of 
W&CD, Govt . of Odisha) 
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STATE LEVEL CONSULTATION ON EFFECTIVE IMPLEMENTATION OF 
POCSO ACT, 2012 HELD ON 19TH, NOVEMBER, 2022 

(Inaugural session: Dignitaries on t he dais, Han 'ble M iss Just ice Savi tr i Ra tho, Mem ber, JJC, Hon'ble Shri Justice D . Dash, Chairperson , 
JJC, Smt. Shubha Sarma, Commissioner- cum-Secretary, DWCD, Govt . of Odisha, Shri Sugata Roy, OIC(I /c), UNICEF, Odisha) 

Aone Day State- level Consu ltation on Effective 
Implementation of the Protection of Children f rom 

Sexual Offences Act, 2012 (POCSO Act) was organised on 

191h November, 2022 at Odisha Judicial Academy, Cuttack. 

The event was held under the aeg is of the Juvenile Justice 

Committee of t he High Court of Orissa in collaboration 

with Department of Women &. Child Development, Govt. of 

Odisha and UNICEF. 

The POCSO Act completed a decade in 2022. Though 

the implementation of the legislat ion has seen only the 

nascent stage, yet cases under the statute were reg istered 

at phenomenal rate. There are indeed certain areas where 

both the law- implementing and law-enforcing authorities 

have found gaps to be existent. The Consultation aimed at: 

Ruminating and introspecting the progresses mode 

so far and finding solutions for t he impediments 

w hich essentia lly deter the process in realising greater 

objectives under the Act and identify critical actions 

for effective implementation of POCSO Act 2012 , , 

w ith a focus on restorative justice and victim centric 

approach. 

Developing coordination among stakeholders 

and concerned departments to enable them for 

appropriate intervention in handling such cases. 

Creating g reater sensitiv it y and awareness 

on the issues of Ch ild Sexual Abuse among the 

st akeho lders and discuss on the actionable 

recom mendations t o enhance the implementation 
POCSO ACT 2012 in the State. 

Review ing the implementation of POCSO Act, 2012 
over the last 10 years. 

The program convened with the welcome address b 

Hon'ble Shri Justice Debabrata Dash, Judge, High Court o~ 
Orissa and Chairperson, JJc. He said that implementation 

of the statute is a gradual process and inv ited the 

participants of the consu ltation program to discuss on the 

working of the Act in the last one decade. It was fo llowed 

by a brief opening remark fram Smt. Shubha Sarma 

Commissioner-cum-Secretary, DWCD. She lettheaudienc~ 
know about various schemes and steps taken by the Odisha 

Government to strengthen the POCSO mechanism. She 

conveyed that the State Cabinet has approved the scheme 
named 'PRARAMBH". 
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The event also w itnessed on address by Mr. Sugata Roy, 

Officer-In-Chorge, Child of Field Office, UNICEF Odisha, 

wherein he highlighted the need to discuss how the system 

deals with cases of consensua l relat ionships between 

adolescents. The session was subsequently declared end by 

Ho n'ble Miss Justice Savitri Ratho, Judge, O rissa High Court 
&. Member, JJc. 

In the second session, focus group d iscussions were 

conducted o n multiple them es highlighting the 
issues pervading rehabilita ti on of POCSO su rvivo rs, 

intricacies in the ex isting procedures fo llowed by 

POCSO Courts w hile ho ld ing trials , sensitisation of 

numerous stakeho lders involved in different capacities. 

A productive deliberation was a lso made on capacity 

building of va rious functionar ies under the Act. Further, 

the role of St a te-run institut ions, from sp reading 

awareness t o providing requ ired assistance to vict ims, 

was also cog ita ted. The discussion st a rted off with 

presenta tions by different departments of Govt . of 
Od isha like Ho m e Dept. , Wom en and Child Development 

Dept. , School&. Mass Educati on Dept., Hea lth &. Family 

Welfare Dept., Crime Against Women &. Ch ildren 

W ing, Odisha State Lega l Serv ices Authority, Public 
Prosecutions and institutions li ke BUu Pa tna ik St ate Police 

Academ y, Nationa l Law University Odisha, Cuttack. 

These discussio';s w itnessed participation of POCSO 

Court Judges, PMJJBs, Secretary, DLSAs, The Publi c 

Prosecutors, C ha irper sons of CWCs, Representatives 

from Spec ial Juvenile Poli ce Unit, DCPOs, DSWOs, 
Members from One St op Centres , Medical Practitioners , 

officers from SIRD, SCERT and Representatives f rom 

NGOs a nd Civ il societ y organizations. 

The g rou p d iscuss io ns were fo llowed by a technica l session 
cha ired by Justice Sangam Kumar Sahoo, Judge, Orissa 

Hig h Court, w here the groups presented their findings. 
The groups faced questions from the audience and 

a nswers were according ly g iven. Ho n'ble Justi ce Sahoo 
gave va rious suggesti ons for better im p lementation of 
the st a tute. 

At the end, domain expert s Ms. Priti Patkar, Co-founder 

&. Direct or, Pre rana, M umba i and Prof. Ved Kumari, Vice­

Chancellor, National Law University Odisha presented 

the ir int e llectua l perspectives on the above d iscussed 

t hemes, w hich were a lso fo llowed by a question - and­

a nswer session. Prof. Ved Kumari particu larly stressed 

o n the issue of consensual sexua l relationship between 

minor couple s. She was scept ica l as to why in such cases 

only the boy is prosecuted w hen the entire act was 

voluntary and consensual. 

Miss Priti Patkar spoke about ro le of support persons in 

preventing secondary v ict imisation of POCSO v ict ims. 

She batted for organising mento rship programs for 

such persons. She a lso said true justice is served to 

POCSO victims when they are treated w ith d ig nity. She 

underlined the importance of psycholog ical and mental 

healing of chi ldren for their better rehabil itat ion. 

Hon'ble Shri Justice Aditya Kumar Mohapatra , Judge, 

Orissa High Court expressed his conclud ing v iews w ith 

respect to the focus group d iscussions a nd t heir find ings. 

THEME I: REHABILITATION AND REINTEGRATION OF 

POCSO SURVIVORS, PREVENTIVE MEASURES, GAPS 
AND OPPORTUNITIES 

The first theme included the presenta tion of Mr. Arvind 

Agrawal, lAS , Director, Integrated Child Development 

Scheme (lCDS) &. Socia l Welfare, Women a nd Child 

Deve lopment Department who focussed on cha llenges, 

gaps and opportuni t ies in rehabilitating and reintegrat ing 

POCSO survivors. Mr. Anupam Saha, lAS, State Project 
Director, Department of School and Mass Education 

presented on S&'ME and school's role , cha llenges, gaps, 

and opportunit ies from the Department's perspective. 

THEME II : CHILD FRIENDLY COURT PROCEDURES 
DURING PROSECUTION FOR POCSO SURVIVORS: 
PRACTICES, GAPS, AND OPPORTUNITIES 
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The second theme w itnessed p resentati ons by Mr. Dilip 
Kumar Mishra, Directo r, Pub lic Prosecutions, State of 
Odisha and Mr. Sudipt a Acha rya, Mem ber Secretary, 
Od isha State Legal Services Authority. They d iscussed 
about t he existing statutory provisions to ensure child 

friend ly court procedures dur ing tria ls and critica l gaps. 
They a lso advanced numerous suggestions to improve 

the current situa ti ons. 

THEME "I: INVESTIGATION OF CASES: ROLE OF 
POLICE, MEDICAL O FFICER, SPECIAL PUBLIC 
PROSECUTORS, PROBATION OFFICER, AND 

SUPPORT PERSON 

The third group d iscussion w itnessed presentation by Ms. 

Rekha Lohani, ADGP, Cr ime Ag ainst Women &. Chi ldren 

W ing (CAW &'CW) a nd presentation by Dr. BUaya Kumar 

Panig rahy, Director, Family Welfare Department of 
Health &. Family Welfare , Odisha whose presentation 

was regard ing, Invest igation of Cases under POCSO Act: 

Ro le of Med ical Officer with a focu s on Proced ures la id 
down for Medico- lega l Examina tion &. Care of POCSO 
victims and collection of evidence. was m edia ted by M s. 

Priti Patkar, Co-founder and Director, Pre rana, Mumbai. 

THEME IV: BUILDING CAPACITY OF FUNCTIONARIES 
UNDER POCSO ACT AND THE ROLE OF STATE-RUN 
TRAINING INSTITUTIONS 

The sess ion included the p resentatio n of Smt. Shyni S, 

IGP Traini ng, BUu Pa tna ik St a t e Po li ce Academ y, Od isha 

on "Trai ning and Capacity Build ing of Po lice Officers in 
Investlgotlo n under POCSO Act" a nd p resenta tio n by 

MIss. Rlshlka Kha re, Asst . Pro f essor of Law, Natio na l 

Law Univers ity Odisha titled " Buil d ing Capacity of 
fu nctiona ries under POCSO Act and the ro le of Sta t e ­
run training institution. 

The curta ins of t he event We re drawn by Ho n'ble Shri 

Justice Mura hari Sr i Ram a n w ith hi s vot e of tha nks . 
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STATE LEVEL CONSULTATION ON CHILDREN IN CONFLICT WITH LAW: 
PREVENTION, RESTORATIVE JUSTICE, DIVERSION AND ALTERNATIVES TO 

DETENTION HELD ON 26TH AUGUST, 2023 

(Inaugural session: Dignitaries on the dais, Smt. Mandakinee Ka rt Chairperson OSCPCR, Hon'ble Shri Justice S.K.Sohoo, Judge 
&. Member, JJC, High Court of Orissa . Hon'ble Shri Just ice D.Dash, Judge &. Chairperson , JJC. High Court of Orissa , Shri Keshav 

Kumar, IPS, Mr. W ill iam Hanlon Jr, Chief af Field affice, UNICEF, Odisha) 

W ith an aim to highlight issues and discuss woys os 

to wh ich juvenile justice con be justl y ensured to 
the children in conflict w ith law keeping in view the best 

intere st of the child , 0 one day State Level Consultatio n 

w as organized by Women a nd C hild Develapment 

Department, Government of Odisha and the UNICEF 

under the aeg is af the High Cou rt of O rissa a t Odisha 

Jud icia l Academ y o n 26 '" August , 2023. The Consultation 

was inaugurat ed by Hon 'ble Shr i Justice Subhasis 

Ta lapatra , C hief Justice, Hig h Court of Orissa in the 

presence of Ho n'b le Shri Justice Debabra ta Dash, Judge, 

Hig h Cou rt of O rissa and C ha irperson, Juvenile Justi ce 

Committee, Hig h Court of O rissa , Judges of the High 

Court of Orissa and Mr. William Han lo n Jr, C hief of Field 

Office, UNICEF, Odisha. In the inaugura l sess io n Hon'ble 

Shr i Just ice D . Dash , Judge a nd Cha irper son, Juvenile 

Justice Committee, High Court of Orissa, delivering 

the we lcome address, hig hlighted the obj ect ive of the 

consultation a nd sa id such deliberatio ns would lead 

t o effective so lut io ns fo r child ren in conf lict w ith low 

and in need of ca re and protect ion. He emphasized on 

prompt response t o the prab lem s involv ing child ren 

and hig hlig hted the importance of pro-activeness of a ll 

the stakehalders. Mr. W illiam Han lo n Jr, Chief of Field 

Office f o r Odisha, UNI CEF emphas ized on the need of 

diversion from traditio nal methods a nd d iscussed o n 

prevention , non-custodial a lternatives, rehabil itation 

and restorative practices and right of child re n to fa ir 

tria l. He stressed upon the need of counseling and 

psycho-soc ia l support t o the deprived children a nd sa id 

UNICEF is committed to t he cause of chil d care. M r. 

Keshav Kumar, IPS (Retd. ) sha red his experience as a 

police officer in cases involving children in conflict with 
law. Smt. Ma ndakinee Kar, Chai rper son of Od isha St ate 

Commission fo r Prot ectio n af Child Rights infarmed the 

role of State Commi ss ion in effect ive implementation 

of t he Juveni le Justice Leg isla ti on. It w as fo llowed by 

address of the Ch ief Justice, Orissa H ig h Court, Hon'ble 
Shri Justice Sub hasis Ta lapatra w ho f lagged the issue 

of ca re to children and just ice to childre n in conflict w ith 

law. He deprecated the practice of interroga tion in cases 

involv ing child ren in conf lict w ith law and said instead of 

interrogation t he invest igating agenc ies sha uld have 

conversation w it h the children . The Ch ief Just ice urged 

the Judicia l Office rs and the f unctionaries under the 

Juvenile Justice Legis lature t o be sensitive in dea ling 

w ith the chi ldren. He emphasized o n the need of homely 

environment for the ch ildren in co nf lict w ith la w instead 
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of custodial measures. Ext ending vote of thanks Hon'ble 

Shri Justice Sangam Kumar Sahoo, Judge, High Court of 

Orissa and Member, Juvenile Justice Committee, High 

Court of Orissa said we need t o nurture the children 

fo r a better society. It saw participation f rom multiple 

key stakeho lders including the Principa l Magistrates 

of the Juvenile Justice Boards in Odisha (PMJJB); 
o ffic ials from the Specia l Juvenile Police Unit (SJPU); 

officers of the Crime Against Women and Children 
Wing (CAWCW); Odisha State Child Protection Serv ices 

(OSCPS); Members of the Odisha State Commission 

fo r Protection of Child Rights (OSCPCR); Department 

of Women and Child Development (DWC D); UNICEF; 

Biju Patnaik State Police Academy and members f rom 
various NGOs and CSOs, etc. 

TECHNICAL SESSION I 

PREV ENTING CHILDREN FROM GETTING IN CONFLICT WITH LAW 

~! ~W . ... ,J 

STATE LEV - -
EL CONSULTATION 

ON 
EN IN CONFLICT 
IVE JU WITH LAW: PRE VENTION 

STICE, DIVERSION ANO AlTERNATIVES 
TO DETENTION 

-fj1lOl' .. iFH1-ODISP' ~ . '<\CADE~IY. CUTTACK 

(Smt . Shyni S., IG P. BPSPA, Han'ble Miss Justice Savitri Ratho, Judge, High Court of Orissa &. Member, Juvenile Justice Committee, 
High Court of O rissa, Mr. Lingraj Panda , Director, ICDS, Department of W &. CD, Government of Odisha M r. Manna Bi swas, Child 
Protection Specia list ) 

The f irs t technica l session was chaired by Hon'ble Miss 

Justice Savitr i Ratho, Judge, High Court of Orissa &. 

Member, Juveni le Justice Committee, High Court of 

O rissa w herein Mr. Manna Bi swas, Child Protection 

Specialist d iscussed on t he facts lead ing the children 

to come in conf lict w ith law and t he importance of 

prevention and intervention reducing recidivism among 

chi ld ren, Smt. Shyni 5, I.G.P (Training), Biju Patnaik Stat e 

Police Academy, Odisha spoke about the collective 

approaches t o prevention of cr imes and t he role of 

tra ining institut ions and academies for the duty beorers . 

Mr. L ingraj Panda, D irector, ICDS, Department of W &. 

CD, Government of Odisha shared the experience in 

Odisha in prevent ing children from coming in conf lict 

w ith law and the recent initiatives taken in t he di rection 

and a lso reflected on the chal lenges. 

Key Discussion Points: 

Factors Leading to Children Committing Crime: 

1. Family: It was shared that parenta l neg lect, fam ily 

conflicts, and inconsistent or harsh disc ipline can 
contribute to juvenile delinquency by influencing" 
child's behavior negatively. Further, children often 

emulate deviant behavior and attitudes observed in 

their parents, normalizing delinquent actions .Major 

fami ly dis ru ptions such as divorce or separa tion 
were ident ified as potentia l triggers for delinquent 

behavior due to the emotiona l distress and instability 
they create in children's lives. 

2. School: school - related issues, includ ing poor 

performance, conflicts with peers or teachers, a nd a 
hostile school environment, lack of superv ision by the 

==-
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teachers were recognized as factors contributing to 

juvenile delinquency. 

3. Peer I nfluence: The influence of deviant peers or 

experiencing peer rejection was emphasized as 

a sign if icant factor in pushing children towards 

criminal activities by the speaker. 

4. Community Factors: high rates of crime, violence, 

gang activity, poor housing, and inadequate 

monito ring in neighborhoods expose children to 

opportunities for antisocia l behavior. The presence 

of drugs and invo lvement in violent activities 

were discussed as common precursors to juvenile 

delinquency. 

Strategies of Prevention: 

A comprehensive framework for prevention 

mechanisms was discussed, comprising three tie rs: 

General Prevention, Specific Prevention, and Tertiary 
Prevention, a imed at addressing the underlying factors 

and consequences of juvenile de linquency. 

General Prevention includes: 

Prioritizes children's safety and well -being in a ll 
settings. 

Emphasizes on access to quality education for 

persona l and socia l development. 

Addresses poverty, homeless ness, unemployment, 

domestic violence, and co rporal punishment to 

reduce delinquency triggers. 

Supports parents in nurturi ng and caring for their 

chi ldren effectively. 

Fosters strong community bonds and social 

structures t o enhance overall fam ily well - being. 

Spec ific Prevention inc ludes: 

Identificat ion of at-risk children and provide 

them w ith tail o red resources to divert them from 

delinquency. 

Identification of high - r isk areas, groups, and 
f ami li es for focused intervention. 

Offering assistance to vu lnerable and unsupported 

families to prevent juveni le involvement in crimina l 

activities. 

Tertiary Prevention includes: 

Developing p rograms for juveniles in conflict with 

the law, addressing their unique needs. 

Imp lementing restorative justice and rehabilitation 

programs to reduce reoffending. 

A iding juveniles' reintegration into society through 
community-based programs. 

Recommendations: 

1. Utilize existing government p latforms such as 

ADVIKA to proact ively engage in early intervention 
and prevention efforts. 

2. Promote the early identification of at-risk individuals 

by foster ing connections between ch ildren and 

educational institutions, vocational tra ining 

programs, skill-build ing initiatives, and psycho­

social support networ ks. Facilitate the linkage of 

these individuals to socia l protection schemes. 

3. Preve nting repeat offenses among Children in 
Conflict w ith the Law (CICL) should be a priority. 

Encourage the provision of counse ling , legal 

a id , educat iona l opportunities, and avenues for 

entrepreneurship to address their specific needs and 

support their rehabilitation . 

4. Actively engage in data collection and monitoring 

t o track school attendance, identify out-of-school 

chi ldren, and locate vu lnerable and at-risk children 

and fami lies. This data can inform the development 

and imp lementation of tailored strategies and 

programs. Community based vig ilance &. monitoring 

mechanisms w ith we ll -intentio ned and committed 

volunteers have t o be thought of, to prevent 

recidivism in children. 

5. Community based mechanisms for unconditional 
diversions in petty offences can be put in place and 

Beijing rules can be referred to for the same. 

6. Police can be a lso vested w ith powers for 

unconditiona l diversions in petty offences w it hout 

having to refer the chi ld to JJBs. 

7. The fear of police officers amongst children shou ld 

be addressed in a positive light 

8. CCTNS shou ld be custom ized to disable registratio n 

of FIR aga inst a child in petty and se riou s offences. 

9. Operational guidelines regarding diversion should 

be developed. 

10 . Legal empowerment and guidance is required for 

the Police officers. 
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TECHNICAL SESSION II 

DIVERSION, ALTERNATIVES TO DETENTION AND NON-CUSTODIAL ALTERNATIVES 

- -- - ...... '""ft. rntVtN nON 
fiVE JUSTICE, DIVERSION AND ALTERNATIVES 

DETENTION 

(Mr. Shefeen Ahamed K, IG of Police, CID-CB, Odisha , Cuttack, Hon'ble Shri Just ice Sangam Kumar Sahaa, Judge, High 
Court of Or issa &. Member, Juvenile Justice Committee, High Court of Orissa, Ms. Nimisho Sriva stava , Country D irector, 

Counsel to Secure Just ice) 

The second technica l session was choired by Hon'ble 
Shr i Justice Sang a m Kumar Sahoo, Judge, High Court 
of Orissa &. Mem ber, Juvenile Justice Committee , High 
Court of O rissa wherein Ms. Ni rnisha Srivastava. Country 
Director, Counsel to Secu re Justice di scussed on the 

current initiatives in dea ling with the issues relating 
to juveniles a nd Mr. Shefeen A hamed K IG of Po lice 
C1D- CB . " '. Od lsha, Cuttack ref lected on the possible 
a lternat ives to detent ion of j uven iles in conf lict wit h law . 

D iversion .i n~o lves the referral of matters away f rom the 

forma! ~~ Im lna l justice syste m, usua lly to progra mmes 
or activities In add iti t 'd " . . . . on 0 aVOI Ing st igmati zation and 
criminal records thi h . . . ,s approac Yields good results fo r 
child ren, IS congruent w it h public saf et y and hos proved 
to be cost - effective ',n th . . e opinion of t he presente r. 
It w as fu rther expla ined t hat the opportunities f or 
d ive rSion should be a '1 bl f va l a e rom a s early a s possible 
after contact wi t h th t e sys em, and at various stages 
throug hout t he p rocess. 

Situations When diversion can be d I use name y: 

When there is compe lling evidence that the child 
committed t he a lleged offence, 

W hen the child f reely and vo luntor ily admits 
responsib ility and . t· 'd t· 

I no In Iml a Ion or pressure has 
been used t o get that admission and 

When the admission w ill not be used against the child 

in any subsequent legal proceeding. 

In the a bove situations, the child's consent is 

mandatory &. the case should be clo sed a fter 

completion of diversion along w ith keeping the 
Child's records confidential 

RECOMMENDATIONS: 

1. Promote the principle of diversion a s a means to 

rehabilitate children in conf lict w ith the law, w hile 

respecting their rights and minimizing the ha rmf ul 
impact of the justice system . 

2. Adaptation f rom SOP o n Rehabilitati on of Child ren 

in Conf lict w ith Law by the Ministry of Women a nd 
Child Deve lopment fo r Strengthening free lega l a id 
cells, Capacity building f or Juvenile Justice Board 
members and staff of JJB, Capac ity build ing for 
Observation Home staff, Involvement o f NGOs 
in t he f unctioning of Observatio n Hom es can be 

undertaken. 

3. Setting up of a Child/Youth Guidance Centre in 
association w ith JJBs can be im p lemented w hich w ill 
provide services based on t he principle of Diversion 

fo r child/youth offenders. The JJB sho uld use 

d isc retion to refer children to t he Guidance Centre 
based on t he Socia l Investigation Repor t . 
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4. C reat e a p latfor m fo r rest orat ive j ustice w ith the 

partic ipatio n of t he ch ild in a dia logue with the 

v ictim t o g ive t he child an opport unity t o prove his/ 

her capac ity and a n opportunity t o repai r their 

m ist akes. T his sha ll contribute positively to the 

child's d evelopm ent by encouraging him/ her t o t ake 
respons ib ili ty for t he harm caused, but in woys tha t 
re int egra t e t hem int o society. 

5. Consider pilot p rograms to assess t he appl icability 

and effectiveness of restorative justice for j uveni les 
in conf lict w it h the law. 

6. D iversion m ay be used a t any point of dec ision 
making by key stakeholders like po lice, prosecution o r 
courts/boords. It may be exerc ised by o ne authority 

o r several or a ll author ities . 

TECHNICAL SESSION III 

RIG HT T O A FAIR TRI A L A ND CHILD FRIENDLY PROCEDU RES, INCLUDING lEGAL A ND OTHER A PPROPRI AT E 

ASS ISTA NCE 

(Mr. Keshav Kumar, IPS (Retd. ), Hon'ble Sh ri Justice Muraha ri Sri Raman, Judge, High Court of Orissa &. Member, Juvenile Justice 
Committee, High Court of O rissa , Mr. Sudipta Acha rya . Member Secreta ry. OSLSA, Dr. Ka lpana Purushothaman , Adjunct Prof. at 

IIPR &. Member, JJB, Banga lare) 

The th ird tec hnic a l sess io n w a s cha ired by Ho n' b le 
Shr i Ju sti ce M urahari Sr i Raman , Judg e, Hig h Court 
of O ri ssa &. Member, Juven ile Justice Com mittee, Hig h 

Court of Or issa w herein D r. Ka lpana Puru shothaman, 
Adjunct Prof. a t II PR &. Member, JJB, Bang alo re 
d iscussed o n t he need of c h ild f r ie nd ly JJBs and their 

ro le in reha b ilita tion and p revent ion prog ra mmes, Mr. 

Keshav Kum a r, IPS (Retd. ) di scussed o n the methods of 

investi gat io n w ith r egard t o ch il d ren, t he ideal manner 
of inte racti on w ith t he m a nd use of sc ient if ic tools 

in invest igati o n and Mr. Sudipt a Acharya, M ember 
Secreta r y, OSLSA info r m ed about t he lega l- a id 

p rov isio ns fo r ch il d ren in conf li ct w ith law in O d isha 
and shared the experi e nces a nd cha llenges. 

Recommendations: 

1. It is vital f orthe stakeholders to look at t he issues re lating 
to children especia lly w ith respect to CC l s from not just 
a lega l but a lso f rom a psycho-socia l perspective. 

2 . Re- imagination of a justice system w ithout focus on 

~ail f bails, acquiffol, imprisonment, conviction, crime 
and punishment' to one w hich t a lks about hea ling as 

a way of Justice in the Juvenile Justice Syst em tha t is 

promoting the idea of therapeut ic j urisprudence. 

3. Despite a lack of human resource in every department 
and sector which everyone is aware of, we can sti ll use 

t he resources we do have effectively if guided properly. 
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4. Shifting focus from finding out the 'mens reo' and 

w hether or not a child is to be dealt w ith as an adult 

to one that promotes reform, rehabilitation and 

recondition of CCLs in order to achieve the true spirit 
and essence of the legi slation. 

S. Review, oppraisal and rew arding JJBs on number of 

children restored to families , resuming education, 
treated fo r substance abuse, referred for medical 

and psychiatric treatments, vocational training. 

children finding j obs and getting employed afte r 
getting out of the system, and such other initiatives. 

6. Conducting parenting programs and support groups 

for parents in the community. 

7. Proper justice to Children in Conflict w ith Law can 

only be achieved w ith the help of multi -sectoral 

convergence; a collaboration w ith the National 

Research Foundation fo r sponsoring study in 

genetic for age determination ; tie up wi th National 
Forensic Sciences Univer si t y for preparation of an 

comprehensive SOP for determining age of CCLs 

and other effect ive mechanisms for investigations 

that can root from study of forensics a nd also tie 

ups with the Notional Law Universities for finding a 

legal so lution to address the various issues relating to 

investigation of cases involving a eeL. 

8. Taking necessary steps for skill development and 

rehabilitation of the specially abled CCLs after they 

attain the age of18years; 

9. Estab lishment of a separate panel of clinical 

Psycholog ists and psychosocia l experts to a ssess 

and understand the reason as to why a crime was 

committed by a child in conflict wi th law in the f irst 

place and their other behavioral traits 

10. A group of panel lawyers who are experts on issues 

relating to CCLs and are specially oriented for 

effecti vely dea ling with their issues; 

11 . Regular interactions with CCLs should be done in 

order to provide him ample amount of opportunities 

and Sco pe to share their experience and their side of 

the story thereby ensuring and upholding their Right 

to Freedo m of Speech as guaranteed t o every citizen 

of the country by the Constitution. 

TECHNICAL SESSION IV 

TOPIC: MINIMUM AGE OF CRIMINAL RESPONSIBILITY AND AGE OF CRIMIN AL MAJORITY (PRELIMINARY 
ASS ESSMENT) 

111 v- ··-~ __ _ 

JUSTICE, DIVERSION ANU ALI ~nl1l"· 

TO DETENTION 

(Mr. Shyam Sundar Dash. Director, Public Prosecut ions, Hon'bleShriJustice MurahariSri Raman, Judge, High Court of O rissa &. Member, 
Juvenile Justice Committee. High Court of Orissa . Dr. Kalpana Purushothaman, Adjunct Prof. at II PR &. Member , JJB. Bangalore) 
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The fou rth t echn ica l session cha ired by Hon'b le Shr i 

Justice Murahari Sri Raman , Judge, Hig h Cou rt of 

O ri ssa &. Member, Juvenile Justice Committee, High 

Cou rt of O ri ssa w he r e in Dr. Ka lpana Purushothaman, 

A djunct Prof. at IIPR &. M ember, JJB , Bangalore and 
Mr. Shyam Sun da r Dash, Director, Pub li c Prosecutio ns 

discussed on the lega l p rov isio ns regarding minimum 
age of cr iminal responsibility and spoke about 

preliminary assessment regard ing age of crimin a l 
majo rity provided under the statut e. 

Key Recommendation 0.. Suggestions: 

1. It is important t o t ake into account psycho-social 

facto rs such as adverse ch il d hood experiences, 

dysfunctional fa milies, v io lence exposure, and abuse 
when conducting the preliminary assessment of 

C IC L. These factors influence C ICL o nd shou ld be 

fact ored into the eva luat io n of the ch ild 's capacity, 
maturity in committing the a lleged offense. 

2. To enhance the effectiveness of the Juvenile Justice 

Board, the inclusio n of psycho-soc ia l expert s as 
members is recommended . Thi s expertise would 
provide a more holi stic understanding of the intricate 

psycholog ica l and soc ia l dynamics surrounding 
children in conflict w ith the law. 

3. The consequences of transferring a child to the adult 
court syst em should be examined. Such t ransfers 

can undermine the core objectives of prevention, 
rehabilita tion, and reform at ion, w hich are centra l to 

the juvenile justice system . 

4 . Focus on the soc ial investigation reports, individual 
care p lan. counse lling reports needs to be 

streng thened wh ich a re crucia l and are pivotal, 
carrying utmost importance in reaching a decision 
that aligns with the child's best interests. 

5. W hile conducting a preliminary assessment that 
takes into account the condit ions surround ing the 
offense , it is essent ia l to broaden the perspecti ve. 

The comprehensive circumst a nces that led the chi ld 
t o engage w ith the law shou ld be accorded due 

significance . 

6. The recommendations and reports generated by 

JJBs during prel imina ry investigations shou ld be 
regarded as advisory in nature. 

7. The minimum age of crim ina l responsibilit y, as 

outlined in Sections 82 and 83 of the Indian Penal 

Code, shou ld be increased. 

8. Maintaining an extremely low age of c rimina l 
responsibility is deemed unnecessary and has t he 
potential to cause harm and from t he perspective of 

child's r ight s it s illeg itimat e. Moreover, from a chi ld's 
rights perspective , such a low age is considered 

unjustifiable. 

9. There is a need t o create a st andard ized operating 
procedure for conduct ing preliminary assessments, 
aiming t o est ab lish a consistent/uniform &. 
sta ndardised approach due to the absence of clea r 
statuto ry gu ide lines on this matter. 

10. The process of pre liminary assessment should ensure 

a qualified chil d psychologist who can eva luate the 
cognit ive and physica l capabiliti es a nd maturity of 

the Child in Conflict w ith the Law (CICL). 

TECHNICAL SESSION V 

REHABILITATION AND RESTORATIVE PRACTICES 

(Mr. Manna Biswas, Chi ld Protection Specia list wherein Ms. Nimisha Srivastava, Country Director, Counsel. M s. Sachi ManiaL 
Ashiyona Founda tion . Mr. Lingraj Panda , Director, ICDS, Department of W & CD. Government of Odisho) 
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The fifth technical session w as chai red by Mr. Manna 

Biswas, Child Protection Specia list w herein Ms. Nimisha 

Srivastava, Country Director, Counsel to Secure Justice 

ref lected on the rehabil itation and restorative practices 

in va rious parts of the w orld, Ms. Sachi Maniar, Ashiyana 

Foundation shared the experience of her NGO and 

other child care instit utions in dealing wi th rehabilitation 
a nd resto ration and Mr. Lingraj Panda, Director, ICDS, 
Department of W &. CD, Government of Odisha shared 

t he experience in Odisha in rehabilitation of children in 

conf licts w ith law and a lso reflects the challenges and 
the w ay forward. 

Key Recommendotions: 

1. Strengthen Monitoring Mechanism - Through robust 

data col lection and tracking systems of children 

even post f ollow up a long w ith regular assessment 

and review. Continuously monitoring the progress 
of children during and post - rehabi litation is needed 
to e nsure their successful reintegration and prevent 

re lapse. T he fi nd ings and feedbacks can enable the 

d ist ricts a nd the st ates t o make tailored st rategies 
for necessary improvements. 

2. Strengt hen Early interventio n- Strategies, 

interventions a nd dedicated programs are needed 
for early interventio n. There are existing p latforms 

of t he department as we ll as other departments 
wh ich needs t o be t apped effectively. Advika is one 

such p lat fo r m which can be tapped and effectively 

utilised for early interventio n which can include 
ident ificat ion of Vu lnerab le a nd a t - risk chi ldren, 

creation of peer netwo rks as support system, 
prom ote posit ive behaviours amo ng chi ldren, 

adolescents through life skill education and positive 
parenting for t he families. These platforms can be an 
umbrella platform for early intervention, prevention. 

3. Converg ence: inter-departmental convergence 

with the line departments and partnerships with 

non-profit organisation, civi l society o rganisations 

need to be furthe r streng thened. Invo lving 

communities, fam ilies as important st akeho lders is 

equa lly imperative. 

4. Strengthen Psycho-social support: Effo rts a re to 

be made to develop a poo l of professionals from 

line departments to provide the children w ith the 

necessary psycho-social support and existing 

platforms can be t apped. Conduct comprehensive 

needs assessment fo r th e Ch ild Care Instituti ons 

(CCls). 

5. Soliciting input from the ch il d ren themse lves 

regard ing the changes they w ished to w itness w ithin 

these institutions. 

6. Create Models based on this feedback a nd shared 

with the staff and the institutions for implementation. 

An example mentioned by the speaker included -

initiation of butterfly gardens in the CCls, w here 

the children took charge of beautifying the space. 

A longside this, individual and g roup counselling 

sessions were conducted using restorative circles. 

These circles involved nonjudgmental discussions 
gu ided by thoughtful questions, fost ering 

understanding and empathy. She recounted rea l­

li fe stories that exemplified some of the most 

remarkable transformations among the ch ildren. 

7. For effective restorative practices ch ildren needs to 

be considered as partners and equals rather than 

objectifying them as somet hing to be corrected in 

the institutions and p rograms needs to be t a ilored 

according ly. 

CONCLUDING REMARKS &. VOTE OF THANKS 

.... 
(Hon'ble Shri Just ice Sangam Kuma r Sahoo, Judge &. Member, JJC, High Court of O rissa and Hon'ble Shri Justice M .S. Raman . 

Judge &. Member of t he JJC, High Court of Ori ssa) 
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The St a te Level Consultatio n ended w ith a Va ledictory 
Sess ion w herein Hon'b le Shri Justi ce Sangam Kumar 

Sahoo, Member of the Juven ile Justice Committee, 

High Cou rt of Orissa made the concluding re marks 

on the deliberations made by va ri ous speakers and 
stakeho lders. He underscored the necessity and 
sig nificance of cond ucting such consultations. These 

consultations provide a comprehensive platform where 
diverse stakeholders convene to discuss urgent issues, 
cha llenges, and potential solutions and cha lk out fu ture 

course of actions. He provided an overview of the va rious 
consultation themes and their respect ive importance 

Hon'ble Shri Justice M.S. Raman, Member of the Juvenile 

Justice Committee, Hig h Court of Orissa, delivered the 
Vote of Thanks, expressing gratitude t o a ll esteemed 
guest s, distinguished judges, experts , presenters, and the 

audience. He highlighted the significance of adopting a 
compassionate and friendly approach towards C hildren 
in Conflict wi th the Law (CICL). 
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SCENARIO AND BEST PRACTICES FROM THE FIELD 

1. ANGUL 

Current Institutional Mecha nism in place for Ch ild Pr otection: 

CCI Ch·ld ' H Specialised Observation 
I ren s orne Adoption Home Special Home No. of Children 

7 4 

There a re 8 Block level Child Protection committees 

and 225 Gram Panchayat Child Protection Committees 

functiona l a t the b lock and Gram Panchayat Level. 

Best Practice 

"Empowering Youth for a Brighter Future: A Holistic 

Approach in Observation Homes" 

The Women &. Child Development (W&'CD) Department, 

in collaborati on w ith va rious stakeholders, has initiated 

a comprehensiv e intervention p lan f o r the observation 

2 . BALANGIR 

205 

home of this d istrict t o cat er t o the ho li stic g rowth a nd 

deve lopment of the child ren liv ing here. The child ren 

res id ing in the observat ion homes are a lso provided w ith 

vocationa l t ra ining in t he f ie ld of comput er app licat io n, 

to equip the child w ith practica l skills, knowledge and j a b 

opportunit ies. The ch ildren resid ing here have undergone 

some remar kable tra nsformation a nd most of t hem are 

perusing t heir higher educatio n or support ing livelihood 

for their f amily throug h some business o r jobs and have 

been an inspirati on fo r ot her children as well. 

Current Institutional Mechanism in p lace for Child Protection: 

CCI Children's Home Specialised Adoption No. of Children 

6 5 

There are 14 Block level Child Protection committees 

a nd around 285 Gra m Panchayat Child Protection 

Committees in the d istrict. 

Best Practice 

"Comprehensive Child-Centric Care: A Holistic 

Approach to Well-being a nd Resilience" 

215 

Through a child centric approach, t he physica l, emotiona l, 

and psycho logical needs of the ch ildren li ving in a ll t he six 

Child Care Institutes are being comprehensively catered 

t o. Ind iv idua l Child Care plan for each chi ld is prepa red 

which serves as a comprehensive gu ide to ensur ing t he 

well · being, development and rig hts of children under 

t heir care . They are regularly provided w ith ta ilo red 
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counselling sessions carting to the emotional need 

and trauma of the child w hich has been impactful in 

addressing the child's psychological well-being and 

development of resilience and coping mechanisms. 

Additionally, for the physical wellbeing and health of the 

children a holistic approach has been adopted, w hich 
includes yoga instruction , spiritual discourses, practicing 
mindfulness aimed at promoting the child 's mental and 
emotional healing. 

Current Institutional Mechanism in place for Child Protection: 

CCI Children's Home Specialised Adoption Na of Children 

11 10 

There are 12 Block level Child Protection Committees 

and360 Gram Panchayat Child Protection Committeesin 

the district. 

Best Practice 

"Cultivating Creativity: Nurturing Children in Care 

Thraugh Gardening and Art" 

The Utkal Balashram in Balasore have established an 

768 

exemplary best practice that goes beyond the traditional 

care model by actively involving its residents in an array 

of creative and extra-curricu lar activities. Activities 

like gardening, tree planting, painting competitions , art 

therapy have had proven therapeutic benefits to the 

ch ildren residing in the institution and they share how 
it has helped them manage stress, anxiety, and trauma 

especia lly when they found themselves cha lleng ing to 
verba lize them. 
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4. BARGARH 

Current Institutionol Mechanism in place for Child Protection: 

Children's Home 

3 2 

There are 12 Block level Child Protection committees and 
248 Gram Panchayat Child Protection Committees. 

Best Practice 

UNurturing Responsible Citizens: Children's Interaction 
w ith District Administration and local authorities in 

CCls" 

Promoting meaningful interactions between children 
residing in Child Care Institutions (CCls) and the local 

district administration, within the CCI, represents a 

5. BHADRAK 

Specialised Adoption 

1 III 

valuable approach for ensuring the comprehensive 

developmentond inclusion of these children in the district. 
This strotegy has been successful in creating a platform 

through w hich children can engage with loca l authorities, 

to better understand the governance, decision making 

process, learn and understand their constitutional rights 

related to education, healthcare, protection from abuse, 
and participation in decision- making processes. It has 

also helped the administration to better understand the 
needs of the child and to work them towards creating a 

child centric governance. 

Current Institutional Mechanism in place for Child Protection: 

Children's Home 

9 8 

There are 7 Block level Child Protection committee 

and 218 Gram Panchayat Child Protection Committee 
fu nct iona l a t t he b lock and GP level. 

Best Practice 

"Empowering Transformation: The Impact of Technical 

Specialised Adoption Na of Children 

316 

and Vocationa l Tra ining on child 's Rehabilitation and 

Reintegration" 

The children in the CCls here are provided w ith 

vocationa l and technica l w hich has been high ly effective 
for their rehab ilitat ion. It has helped the ch ildren in 
acquiring va luable sk ill s, build se lf~ confidence , a nd 

J 
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successfully reinteg rate into soc iety as responsible and 
productive indiv idua ls. M any children have been able 

t o st a rt their own business, find good job opportunities 

and are t oday supporting themselves comfortably. 

6 . BO UDH 

The credentia ls they have received by completing the 
technical and vocational trainings have enhanced and 

developed their employabi lity ski lls and provided a sense 

of accompli shment . 

Current Institutional Mechanism in place for Child Protection: 

. Specialised Observation . . 
CCI Children's Home Ad t . H Special Home No of Children 

op Ion orne 

5 2 

Ther e are 3 Block leve l Child Protection committee and 69 

G r am Pa nchayat C hild Protection Committee f unctional 

a t the b lock a nd G ra m Panchayat Leve l. 

Best Practice 

"Fostering Hope and Healing: A Unique Approach 

t o Rehabilitating Youth in Legal Conflict at Boudh 

Observation Home" 

The Boudh Observation Home has embroced a 

comprehensive approach to the rehabi litation of 

c hildren entangled in lega l conflicts, p lacing significant 

emphasis on therapeut ic and recreational engagement 

as fundamenta l e lements of their transformative 

journey. Recogniz ing that recovery goes beyond 

convent iona l methods, the program p laces the 

100 

emotional and psycho logical well -being of these 

ch ild ren a t the forefront. A rt and music t herapy serve 

as channels for creative self-express ion and emotiona l 

catharsis, w hile drama and cultura l activities faster 

self- assurance and the development of essentia l 

interpersonal skills. Furthermore, yoga, mindfulness 

practices, and the celebration of cu ltu ral events actively 

cont ribu t e to both the phys ica l and mental we ll - being 

of these young ind iv iduals, nurturing a profou nd sense 

of inner tranquillity and a fee ling of belo ng ing. Through 

the seamless integration of these activ ities, the Boudh 

Observation Home has establi shed a nurturing and 

supportive environment, facil itating healing, self ­

exploration, and posit ive personal develop ment a mong 

these child ren. 
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7. CUTTACK 

Cur rent Institutional Mechanism in place for Child Protection: 

CCI Children's Home Specialised Adoption Open Shelter No of Children 

18 15 

T here a re 4 Block level Child Protection committees 

and 373 G ram Panchayat Child Protection Committees 
functiona l at the block and GP level. 

Best Practice 

"Empowering Excellence: Stor ies of 

perseverance and victory" 
courage , 

The KGNM Trust , a Chi ld Care Inst itution located in 
Cuttack, has achieved remarkable success in nurturing 

t he talents of its fema le residents. In a shining example 

of empowerment a nd unwavering dedication, these 
young girls have demonstrated except iona l skill at the 
17'" WTSKF Odisha State Ka rate Championship. W ith 

steadfast guidance and support f rom the Distr ict Chi ld 
Protection Unit (DCPU) and t he Women and Chi ld 

2 6 4 8 

Development (W&'CD ) Depart ment , these g irls have 

showca sed rem a rkab le commitment t o the ir chosen 

sport. Their achievem ents a re trul y inspiring: four g irls 

have secured an imp ress ive t o t a l of f ive gold m edals, 

w hile three ot hers have proud ly earn ed fou r sil ver 

meda ls. Furthermo re, t wo of the m have cl inched 

t wo bronze medals each. This rem a rkable feat not 

only highli ghts the a t hletic prowess of these g irl s but 

a lso undersco res the invaluab le ro le p layed by the 

DCPU and the W&'CD D epartment in prov id ing t hem 

w ith opportunities a nd unwavering encouragem ent. 

Th roug h th ei r combined efforts, t hese g irl s are not o nly 

excelling in sports but a lso setting a shining exam p le of 

determinat ion and exce llence, undoubted ly shaping a 

br ight er future for themse lves. 
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Current Institutional Mechanism in place for Child Protection: 

CCI Children's Home Specialised Adoption No of Children 

1 

There are 3 Block level Child Protection committees 
and 70 Gram Panchayat Child Protection Committees 
functional ot the block and GP leve l. 

Best Practice 

Empowering Veeranganas: Girls Leading the Way in 

Self-Defense Training" 

The District Administration in Deogarh has introduced 
an innovative and sca led- up approach VEERANGANA­

aimed at enhancing the se lf-est eem and confidence of 

9. DHENKANA L 

84 

adolescent girls through martial a rts and self-defence 
techniques. In this program, approx imat ely 50 g irls 
have been trained as master trainers who, in turn, a re 
responsible for imparting training t o a substantia l graup 

of around 8,000 adalescent s.SURAKSHA KAWACH, 

the Prot ective A rmor for Girl Chi ld re n, Deogarh 

-SURAKSHA KAWACH is a com munity-based digital 

tracking system designed to monitor three critical 
aspects related to gi rl children: Gi rls Birth Rate &. CSR 

(Child Sex Ratio), enrolment in schoo ls, chi ld m a rriages 

and child traffick ing. 

Current Institutional Mechanism in ploce for Child Protection: 

CCI Children's Home Specialised Adaption Open Shelter Na of Children 

5 3 163 

There are 8 B lock level Child Protection comm ittee and 198 Gram Panchayat Child Protection Committee fu ncti ona l at 

the b lock and GP leve l. 

... 
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Best Practice 

"Fostering Well- Rounded Growth: The Impoct of 

Sports Competitions at Maharshi Doyanond Service 

Mission Child Care Institution" 

Incorporat ing sport s competitions as a central 

component of activities in the Maharshi Dayana nd 

Serv ice Mission Child Care Institution (CC[) st ands out 

as an exemplary best practice that promotes child ren 's 

physica l w ell -being, teamwor k, d iscip line, and personal 

growth. T his approach encourages regular physical 

activity, fostering overall health and combatting 

10 . GAJAPAT [ 

sedentary li fest y les. [t nurtures t eamwork, interpersona l 

skills, discipline, and time m a nagement . Through sport s, 

children interact with peer s, coaches, and officials, 

honing effect ive commun ication a nd conflict reso lution 

abilities. Im portantly, it ensures inclusiv it y, offering equal 

opportunities for children of a [[ abilities. Addi t iona[ [y, 

sports serve as a stress-relieving outlet , aiding emot iona l 

management , and supporti ng physical development , 

coordination, and mental resilience, thereby cu lti vat ing 

a holistic sense of well - being. Overa ll, this best practice 

not only equips ch ildren wi th essential life skills but a lso 

creates an env ironment conducive t o the ir thr iv ing, 

growth, and rea lization of their fu ll pot entia l. 

Current Institutional Mechanism in place for Child Protection: 

CC[ Children's Home Specialised Adoption No of Children 

6 5 167 

There are 3 B[ock level Chi ld Protection committees and 70 Gram Panchoyot Ch ild Prot ection Committees funct iana[ 
at the b lock and GP [evel. 

Best Practice 

"Transforming Juvenile Justice: The 'Sishu Mitra 

Adalat' Initiative in Gajapati" 

The 'S ishu M itra Ada [at ' init iative introduced by the 

D istrict Ch il d Protection Unit in Gaj apati, under the 

gu idance of the W&'CD department, is a commendable 

best practice focused on ensuring the welfare of 

juveniles w ithin the justice system. This child -centric 

approach prioritizes hassle-free trials and ch i[d ­

f riendly court environments. It streamlines procedures, 

min imizes delays, and offers amenities such as libraries, 

informative mura ls, and v ideo conference faci lities to 

create a welcoming and educat ional atmosphere. These 

provisions noton[y reduce the stress associa t ed w ith court 

appearances but also empower juve ni les t o understand 

! 



~~~--~===========-----------~--~-~---

- SISHU"SURAKHYA I ISSUE VII SEPT: 2023 _ 

their rights and participate more convenient ly. Overall , 
thi s initiative exemplifies how adapting thejustice system 
to cater to juvenite needs can enhance efficiency while 

safeguarding their well -being and rights, serving as a 
model for child-friendly practices in the lega l system . 

11 . GA NJA M , KALA HANDI, MALKA NGIRI , SUNDARGARH DISTRICT 

Current Institutional Mechanism in place for Child Protection: 

D ' st . ct CCI Children's Specialised Open Observation Special No of 
I n Home Adoption Shelter Home Home Children 

Ganjam 10 4 

Kalahandi 13 8 2 

Malkangiri 6 3 

Sundargarh 13 8 

Best Practices 

"Fostering Rehabilitation and Child Well-being: A 

Holistic Approach in Odisha's Observation Homes" 

The Observation Homes in these d ist ricts has established 

a carefu ll y structured daily routine designed to create 

a rehabilitative environment for chi ld ren in conflict 

w ith the law. Keeping the needs of the chi ldren in mind 

a monthly ca lendar enli sting 16 types of activit ies are 

im p lement ed in O H , SH & PoS includ ing dance, sports 

day, drawing, music, ce lebrati on of cultura l days 

and fes tiva ls, a day for parents etc t o ensure their 

ho li stic growth .This comprehensive rout ine creates 

an environment that fac ilitates persona l growth a nd 

development for these ch ildren. 

2 2 301 

410 

0 185 

2(1SH &1 
655 

POS) 

"A Day for Children" 

Besides, a dedicated day has been schedu led once 

every quarter and designated as "A Day for Children" 

across a ll districts in Odisha. On th is particu lar day, 

comprehensive meetings invo lv ing existing Task Forces 
and Committees at both d istrict and sub -district levels 

are organized under the leadership of their respect ive 

Cha irpersons. This special day serves as an occas ion to 

assess and address grievances related to ch ildren, rev iew 

the effective implementation of child protection services, 
laws, schemes , and programs. It particularly focuses on 

cr itica l issues such as child marriage, chi ld trafficking , 

child labour, child sexual abuse, and v io lence aga inst 

children and adolescents. T his systematic approach 

ensures a periodic evaluation a nd response t o safeguard 

the r ights and well- being of children in the reg ion. 
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12. JAGATSINGHPUR 

Cur rent Institutional Mechanism in p lace f or Child Protection: 

CCI Children's Home Specialised Adoption No of Children 

3 2 

T here a re 8 Block level Child Protection comm ittees 

and 194 G ram Panchayot Child Prot ection Committees 
f unct iona l a t t he block and GP level. 

Best Practice 

Monitoring of Vulnerable and at-risk Child ren through 

Partner ship Building &. Convergence. 

The Dist r ict Child Protection Unit under t he Department 

of W &CD has launched an ini t ia t ive to collaborate w it h 

inter natio na l and non - governmenta l organizations 

(ING O s & NG O s) spec ializing in Child Prot ection in t he 

89 

district, in a Public-Private Pa rtnershi p m ode t o m ap a nd 

monito r vu lnerable and at - risk child re n. Thi s initia tive 

aims to com prehensive ly address issues affect ing 

child ren, rang ing f rom g rassroot s t o administ rative 

levels, and establish a robust safeguard fo r t heir w ell ­

being . Recognizing that Child Care Inst itutions are the 

last resort for child ren , these NGOS & IN GOs a re actively 

conducting awareness cam paigns, implem enting Fam ily 

Strengthening Programs, and d il igentl y f o llowing up on 

cases of children who a re already benefiting f rom t he 

services provided. 
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13. JAJPUR 

Current Institutional Mechanism in place for Child Protection: 

• • .. . -.'. .. . 
7 6 

There are 10 Black level Child Protection committees f unctional at the b lock level. 

Best Practice 

This case study sheds light o n Anjali's (name changed) 

inspiring journey to recovery and rehabilitation at AAMA 
GHARA Child care institution (CCI)in Sukinda. Her life 

took an unfortunate turn w hen her family decided to 

marry her off at a tender age. DCPU , Jajpur ,upon 

learning about the impending child marriage, swiftly 

intervened to rescue the said ch ild from this harmful 
practice and placed her in CCI. Her remarkablejourney 
took another significa nt step when she secured admission 
to Industrial Training Institute (ITIl Jajpur under BSSY 
technical education support .She is now on a path to 

acquire va luab le skill and education, paving the way for 

a brighter future where she can become self- reliant and 
contribute meaningfully t o the society 

14 . J HA RSGUDA 

Current Insti tutional Mechanism in place for Child Protection: 

• • • 

244 

CCI Children's Home Specialised Adoption Open Shelter No of Children 

4 2 58 

There are 5 Block leve l Child Protection committees functional at the b lock level. 
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Best Practice 

U A Ta le of Resilience and Transformation" 

Biswaj it Tand i's ear ly life w as marked by adversity as he and his mather resorted 

t o rag p icking follow ing his fat her 's unt imely passing and his mother 's battle w ith 

m ent a l i ll ness w hen he w as j ust seven. However, Biswajit 's life t ook a positi ve turn 

thanks to t he intervention of t he W&'CD Department. He was rescued and found 
refuge a t Thakkar Bapa Seva Sadan, w hile hi s mother rece ived care at Mission 

Ash ra. This c rucia l suppo rt o pened doors fo r Biswajit to receive a n educatio n, 
brea king f ree from t he cycle of hardship. His determinatio n was evident as he 
completed his 10 >h- grade educat ion and now pursu es an ITI course in t he Electrical 
Branch. T his intervention not only t ransfo rmed Biswajit's lif e but a lso illustrates 

t he department 's unw averi ng commitment t o empowering vu lnerable youth and 

g ra nt ing them access to educat ion for a b righter f uture. It's a t est a ment to how 
timely interventions a nd suppo rt systems f rom the W &'CD Department can foster 

resilience in child ren like Biswaj it . 

15. KAN DHAMAL 

Current Institutional Mechan ism in place for Child Protection: 

CCI Children's Home Specialised Adoption No of Children 

15 14 827 

There a re 12 Block level Child Protection committees&. 153 Gra m Pa nchayat Child Prot ect io n Committees f unctio na l 
at t he b lock&. G P level. 

Best Practice 

"At RCM Children Home Kandhamal: Fostering 

Empowerment Through Life- Skill Education for G irls" 

This insti t ution has undertaken a notewor thy practice 

to empower g irls by providing them w ith advika lessons 
every Saturday. This initia tive se rves as a structu red 

p latform for g ir ls to express t heir perspectives, thoughts, 
and concerns effectively. Its goal is to equip adolescent s 
w ith essent ia l li fe skills, enabling t hem to make informed 

decisions in various aspect s of their lives . Furthermore , 
th is endeavour a ims to cult ivat e a cad re of young 

change- makers who can p laya p ivota l ro le in ra ising 
awareness about critical issues such as ch ild m arri age , 

gender- based vio lence, human t rafficking, a nd other 

concerns affecting women and ado lescents. 
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16. KENDRAPADA 

Current Institutional Mechanism in place for Child Protection: 

3 2 160 

There are 9 Block level Child Protection committees&. 249 Gram Panchayat Child Protection Committees functional at 
the block and GP level. 

Best Practice 

"Triumph Over Adversity - A Story of Resilience and Hope" 

In the f ace of misf o rtune, Romiya Ranjan Mohant y, born into a humble family in 2006, 

found his life t aking an unexpected turn in 2021 when his father, the family's sole provider, 

tragica lly passed away. This sudden loss left the fa mily grappling w ith financial hardship. 

Yet, Romiya, a determined and resilient young man, pressed on and managed ta achieve 

a commendable B2 Grade in his H .S.c. exam . During this trying period, the government 's 

Ashriba d Scheme emerged as a li fe line, ensuring that Ramiya's education remained 

uninterrupted. The District Child Protection Unit (DCPU)played a pivotal rol e by providing 
ongoing support and counseling. Romi ya's dedication t o his studies paid off as he secured 

a first di v ision in the +2 Sc ience Annua l Examination of 2023, opening the doors to pursue 
a degree in Computer Science at Rajadhani Engineering College in Bhubaneswar. This 

remarkable journey was made possible w ith the unwavering support of DCPU and the 
Green Passage Scheme. Romiya's story is a testament to the fransformafive power of 

timely interventions and f inancia l assistance, not only changing his life but a lso inspiring admiration and hope within 
his family and community. Today he st ands as an inspiration not just for hi s community and the villagers but also other 

residents of the CCis. 

17. KEONJHAR 

Current Institutional Mechanism in place for Child Protection: 

eCI Children's Home Specialised Adoption Open shelter No of Children 

9 6 2 497 

There are 13 block leve l Child Protection committees&. 297 Gram Panchayat Child Protection Committees f unctional 

at the block and G P level. 

Best Practice 

"Fastering Holistic Development: Yoga and 

Independence Day at DOV Balashram CCI" 

The integration of yoga and Independence Day 

ce lebrations at D OV Balashram CCI exemplif ies a 

best practice that prio riti zes the holistic development 

of child ren in ca re. Yoga is inco rporated into daily 

routines to promote physical f itness, menta l well -
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being, and valuab le life ski lls like consistency and time 
management. It emphasizes the mind-body connection 

and encourages mindfu lness and self-awareness . 
Celebrating Independence Day instils patriotism and 

cultural awareness among the children through f lag 

haisting, cultural prog rams, and educational activities. 

This best practice not only ensures the children's physica l 
and menta l wel l-being but also prepares them to be 
responsible a nd informed citizens , fostering a sense of 
national pride and identity. 

18. KHURD A 

Current Institutional Mechanism in place for Child Protection: 

CCI Children's Home Specialised Adoption Open shelter ~ 
17 12 

Best Practice 

With a focus on implement ing After Care gu idelines, 

the W &. CD Dept . through DCPU has co llaborated 

w ith Adru ta Home to est ablish an After Care fac il ity, 

financia lly supported by the ARUNA Organization. This 

facility is dedicated to providing independent housing 

for young adu lts aged above 18 years and is located at 

C-14, Netaj i Subhas Enclave, Near Guru Kelucharan Park, 

Gadhakana, Bhubaneswar, initiated on 15'" February 

2023. Presently, seven girl children reside in this After 

Care Home. Further to this an Inter-country Repatr iation 

2 3 482 

took p lace w hen Two Nepali children have been successfu lly repatriated t o the Nepal Embassy via the Ministry of 

Externa l Affairs. Ti ll dat e, DCPU Khordha has facilitated the repat r iation of a tot al of six intercount ry ch ildren t o their 

respective home countries, including fou r children from Nepal and t wo children from Bang ladesh. 

19. KORAPUT 

Current Institutional Mechanism in place for Child Protection: 

CCI Children's Home Specialised Adoption Open shelter No of Children 

10 8 309 

There are 14 b lock level Child Protection committee &. 240 Gram Panchayat Child Prot ection Committee fu nct ional a t 
the b lock. 
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Best Practice 

National Girl Child Day, observed annually on January 
241h in India, is a significant event dedicated to advancing 

gender equality and acknowledging the rights, abilities, 

and potential of every girl in the nation. It serves as a 
crucial reminder of the importance of nurturing and 

empowering girls, both socially and economically. This 
observance reaffirms the commitment to eradicating 
discrimination, stereotypes, and biases that cu rtail 

girls' opportunities w hile emphasizing the need to grant 

20. MAYURBHANJ 

them access to quality education, healthcare, and 
equal chances for growth ond success. National Girl 
Child Day employs various programs and initiatives to 

raise awareness about the challenges girls face , such 
as gender-based violence, child marriage, and unequal 

resource access. It calls upon individuals, communities, 

and institutions to take affirmative action in support of 
girls' rights and well-being, w ith the DCPU in Koraput, 
backed by the W&'CD Department, organizing campaigns 
and competitions to mark this significant day in all these 
institutions. 

Current Institutional Mechanism in place for Child Protection: 

CCI Children's Home Specialised Adoption No of Children 

11 9 2 413 

There are 26 block level Child Protection committee at the block level. 

Best Practice 

"Comprehensive Child Welfare Initiatives: Supporting 
Chi ldren's Well-Being and Empowerment" 

The initiatives undertaken encompass a comprehensive 

approach to ch ild we lfare, parti cularly for those 

affected by the challenges brought on by the COVID-19 

pandemic. Schemes like Ashirbad in the district has 

been providing vi tal support to children who lost parents 

or w ere left w ith a sing le parent due to the pandemic. 

Around 3327 c hildren have been linked t o the scheme in 

the distr ict. Sponsorship programs benefit 214 children, 

covering their health , nutrition, education, and overa ll 

development, with 67 children currently receiv ing 

ongoing support. Foster care arrangements have been 

successfu lly established, and awareness is actively rai sed 
through various means, including pub lic ity, advertising, 

and awareness p rograms. Engagements at loca l 

committee and district - level meetings further reinforce 

ch ild welfare discuss ions , w hile efforts to enroll children 

from Chi Id Care I nstitutions into fo rmal education settings 

and organize regu lar hea lth check-Ups demonstrate a 

commitment to their holistic well - being . Additionally, the 

"Swaymsidhaa" program empowers and up lifts children 

from child marriage cases, high lighting a comprehensive 

and multifaceted approach to child welfare. 



- SISHlJSURAKHYAllSSUEVl 1 SEPT: 2023 -

21. NABARANGPUR 

Current Institutional Mechanism in place for Child Protection: 

CCI Children's Home Specialised Adoption No of Children 

7 6 

T here are 10 b lock level Child Protection committees a t the block level. 

Best Practice 

"Inspirational Journey: Triumph of Resi lience and Adoption Support" 

Mina khi 's journey is a rema rkable testament to her resi lience and the 

unwavering support provided by the Women &. Child Development 

(W&'C D) Department. Born on May 22, 2018, Minakhi faced the daunting 

cha llenge of being a v isually impaired child ra ised by a sing le parent 

after her f a ther reli nq uished her f o llow ing her mother 's untimely 

pass ing shortly after b irth. Despite extensive efforts, her v ision couldn' t 

be restored. In accordance wit h legal provisions, the Child Welf are 

Committee (CWC) in Nabarangpur declared her lega lly available for 

adoption. Fo llowing the prescribed procedure, Minakhi was placed in 

the ca re of prospective adoptive parents (PAPs) through Pre -Adoption 

Foster Care, w ith met icu lous documentation and adherence to lega l 

formalit ies. Regu lar fo llow-ups, conducted bi - monthly through various 

communication channels such as pho ne cali s, v ideo chat s, voice 

messages, and social media, revea led Minakhi 's pos itive adaptation 

to her new environment. Her adoptive parents and extended f amily 

embraced her w ith open arms, marking a heartwarming success story in 

the domain of child we lfa re and adoption. 

365 
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22. NAYAGARH -----
Current Institutional Mechanism in place for Child Protection: 

CCI Children's Home Specialised Adoption No of Children 

4 3 52 

There are 8 block level Chi ld Protection committee and 194 GPCPc. 

Best Practice 

"Empowering Vulnerable Girls: Initiatives in Nayagarh 
District" 

In Nayagarh district, a compassionate initiative has been 

undertaken under the BUu Sishu Suraksha Yojana (BSSY) 

to provide marriage assistance to parentless girls. This 
program aims to ensure that these vu lnerab le young 
women can enter married li fe with financia l stability and 

dignity. Through BSSY, they receive financial support 

to cover various marriage- related ex penses, including 

ce remony costs and essential items, empowering them 

to celebrate this significant li fe event with confidence 

23. NUA PA D A 

and security. This initiative not on ly recognizes their 

rights but also underscores the government's dedication 

to promoting the well-being and socio l inclusion of 

porentless girls, ultimately contributing to a more 

equitable and supportive society. Additional ly, the 

"Green Passage Scheme," administered by the Higher 

Education Department of the Government of Odisha, 

provides tuition-free higher education to children 

without biological or adoptive parents , including those 

affected by the COVID-19 pandemic. Coordinated 

efforts between DCPU and OSCPS successfu lly linked 

a girl with this scheme, facili t ating her pursuit of higher 

education and enhancing her future prospects. 

Current Institutional Mechanism in place for Child Protection: 

CCI Children's Home Specialised Adoption No of Children 

3 2 80 

There are 5 Block leve l Child Protection Committee and 31 GPCP at the block and GP level. 

Best Practice 

"Utkal Balaashram CCl's Exempla r y Approach: 
Cultivat ing Pa trio tism, Na t iona l Awareness, and 

Holistic D evelopmen t Throug h Independence Day 

Celebrations and Recreational Activ ities" 

This commendable practice shawca ses how Child Care 

Institutions can extend their role beyond fu lfi lling the 

f undamental needs of child ren. By instilling pat r iot ism, 

pro moting nationa l awa reness , a nd encourag ing a 

well- rounded lifesty le, it equips children to grow into 
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respons ible and proud citizens w ho understand their 

rights and responsibilities towards their nation. This 
approach serves as a blueprint for nurturing individuals 

w ith a comprehensive skill set and a strong sense of 

c iv ic d uty. 

24. PURl 

Current Institutional Mechanism in place for Child Protection: 

CCI Children's Home Specialised Adoption Open Shelter ~ 
8 6 289 

There are 11 Block level Child Protection Committee and 268 GPCP at the block and GP level. 

Best Practice 

Hockey vibrating young lives 

The promotion of sports like hockey in Child Care 
Institutions (CCls) for girls is 0 commendable initiative 

a imed at encouraging young girls to participate in sports 

and fostering their phys ica l and personal development. 

By introducing and nurturing an interest in hockey, this 

program not on ly has been enhancing their phys ica l 

fitness but also instils va luable life skills such as teamwork , 

discipline, and perseverance. Additionally, it promotes 

gender equality by breaking stereotypes and providing 

equal opportunities for girls in the sports a rena. This 

initiative not only contributes to thei r physical well - being 

but also empowers them t o build confidence and excel 

in variaus aspects of life, setting a strong foundation for 

their future. 
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25. RAYAGADA 

Current Institutional Mechanism in place for Child Protection: 

CCI Children's Home Specialised Adoption No of Children 

4 4 160 

There a re 5 Block leve l C hild Protection Committees and 31 GPCP at the block level. 

Best Practice 

"Nurturing Resilience: A Journey of Support and 
Transformation for a Vulnerable Child" 

Here is a real st ory of the transformation of the life of 

a vulnerable child w ho tragically lost bot h parents. 

After her pa rents' dem ise , her uncle sought assistance 
fro m the Block Development Officer (BOO), leading to 

her p lacement at Seva Samaj in Gunpur in 2009. Since 

then, she has received continuous care from this Chi ld 
Care Instit ut ion (CCI). Over the yea rs, she achieved 
sign ifi cant educationa l milestones, completing her lOth 

a nd +2 Science education. As she t urned 18, the DCPU 

and W&'CD D epartment ensured a sea mless transition 
to an Afte r Care Home, w here she currently resides . 

Remarkably, her education rem ains uninter rupted , and 

she is now pursuing a Diploma in Medical Laborat ory 

26. SAMBALPUR 

&. Technology (DLMT) at Gayatri Institute af Science &. 
Technology in Reg ada, Po-Gunpur, Rayagada District. 

This story stands as a testament to the transformative 
power of support and intervention in the life of a 

determined young individua l. 

Current Institutional Mechanism in place for Child Protection: 

CCI Children's Home Specialised Adoption No of Children 

5 4 238 

There are 9 Block leve l Child Protection Committees and 138 GPCPC 

Best Practice 

Sto ry of Tra nsformation a nd courage 

Pushpanj a li Behera's childhood was marked by adversi t y, 
los ing her father to alcoho lism and being left responsible 

for her younger brother w hile her mother worked 

tirelessly as a maid. The Child We lfare Committee 

intervened, admitting her t o Dhanakunda Balika Ashram 

for protection and ca re. Thi s marked a transfo rmative 

period in her li fe, w ith the opportunity to attend M. E 

Schoo l Dhankauda offering a supportive community 
and access ta government initiatives like the Sukanya 

Samriddhi Yojana for financ ia l assistance. Pushpanjali's 

dreams of education and becoming an educator a re 

now w ithin reach, a testament to her resilience a nd the 

support she received on her remarkable journey. 
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27. SUBARNAPUR 

Current Institutional Mechanism in place for Child Protection: 

. ." .,., ." .. r, .1' .... 

CCI Children's Home Specialised Adoption rS:.~ No of Children 

3 2 

There are 9 Block level Child Protection Committee and 109 GPCP at the b lock and GP leve l. 

Best Practice 

"Fostering Empowerment and Employment: Utkal Balashram's Success Story" 

At Utkal Ba lashram in Sonepur, t hey have established an impressive best practice 

centered around empowering disadvantaged youth. A standout example af their 

success is a young gi rl who, after completing her diploma in electronics, secured a j ob 

at Tpsodl, illust rat ing the institut ion's commitment to prov iding ho list ic development 

and employment opportunities fo r it s residents. Utkal Balashram places a strong 

emphasis on ski ll development , offer ing qua lit y education and vocational training 

programs that equ ip young indiv iduals w ith the expertise and knowledge needed 

to excel in various fields. She has been an inspiration for various others girls in her 
v il lage as well as the res idents of the CCI. 

85 
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THE PENDENCY AND DISPOSAL OF CHILD WELFARE COMMITTEES[CWCs] CASES 
FOR THE YEAR 2022-23 

Distrid 

Angu l 37 

2 Balasore 12 

3 Bargarh 2 

4 Bhadrak 90 

5 Bolangir 

6 Boudh 244 

7 Cuttack 344 

8 Deogarh 183 

9 Dhekanal 316 

10 Gajapati 57 

11 Ganjam 95 

12 Jagatsinghpur 

13 Jajpur 1009 

14 Jharsuguda 8 

15 Ka lahandi 0 

16 Kandhamal 21 

17 Kendrapara 1210 

18 Keonjhar 27 

19 Khurda 210 

20 Koraput 29 

21 Malkangiri 40 

22 Mayurbha nja 374 

23 Naw arngpur 9 

24 Nayagarh 3 

25 Nuapada 

26 Puri 64 

27 Rayagada 3 

28 Sambalpur 0 

29 Suba rnpur 0 

30 Sundargarh 20 

TOTAL 

Number of CNCP cases 
brought before CWC 

during the the quarter 
(Include New Cases) 

1126 

1324 

1793 

591 

658 

496 

465 

306 

538 

602 

572 

281 

800 

376 

946 

747 

547 

523 

1413 

814 

547 

795 

634 

364 

616 

1077 

1044 

605 

180 

536 

21316 

Number of CNCP cases 
disposed by the CWC 

during the quarter 
reported upon 

1110 

1325 

1776 

629 

656 

691 

450 

464 

823 

533 

580 

277 

1357 

374 

946 

740 

424 

531 

1446 

843 

542 

849 

639 

364 

617 

1089 

1047 

605 

180 

540 

22447 

~, ~69 -e-

Number of CNCP cases 
pending before the CWC 

as on last day of the 
quarter reported upon 

53 

11 

19 

52 

3 

49 

359 

25 

31 

126 

87 

5 

452 

10 

0 

28 

1333 

19 

177 

0 

45 

320 

4 

3 

0 

52 

0 

0 

0 

16 

3279 
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DE-INSTITUTIONALIZATlON[DI] S AFTER CARE PROGRAMME STATUS 2022-2023 

Male Female 

Angu l 37 20 

2 Balasore 87 98 

3 Balangir 37 29 

4 Bargarh 15 31 

5 Bhadrak 35 14 

6 Boudh 6 6 

7 Cuttack 66 44 

8 Deogarh 14 29 

9 Dhenkanal 41 43 

10 Gajapati 44 18 

11 Ganjam 23 65 

12 Jagatsingpur 26 19 

13 Jajpur 29 17 

14 Jharsuguda 62 72 

15 Ka lahandi 34 29 

16 Kandhamal 67 105 

17 Kendrapara 22 76 

18 Keonj har 36 27 

19 Khordha 563 570 

20 Koraput 64 41 

21 Malkangiri 11 7 

22 Mayurbhanj 37 36 

23 Nawarangapur 29 15 

24 Nayagarh 6 49 

25 Nuapada 14 11 

26 Puri 23 27 

27 Rayagada 4 3 

28 5ambalpur 9 22 

29 Subarnapur 11 20 

30 Sundargarh 42 24 

Total 1494 1567 

, 

I 

Total 

57 

185 

66 

46 

49 

12 

110 

43 

84 

62 

88 

45 

46 

134 

63 

172 

98 

63 

1133 

105 

18 

73 

44 

55 

25 

50 

7 

31 

31 

66 

3061 

AfterCare 

Total No. of Children 
involved in After Care 

Programme 

Male Female 

0 0 

0 0 

7 3 

0 

0 0 

2 2 

18 16 

0 0 

6 

5 3 

0 0 

0 4 

2 3 

2 3 

2 5 

7 8 

0 12 

0 0 

24 46 

20 10 

3 5 

2 2 

8 3 

0 0 

0 0 

4 3 

0 7 

6 2 

2 8 

6 9 

Total 

0 

0 

10 

0 

4 

34 

0 

7 

8 

0 

4 

5 

5 

7 

15 

12 

0 

70 

30 

8 

4 

11 

0 

0 

7 

7 

8 

10 

15 
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FIGURES RELATING TO JUVENilE CASES-AUGUST-2023 

Name of the 
Judgeship 

Angu l 

2 Balasore 

3 Bargarh 

4 Bhadrak 

5 Bolangir 

6 Boud h 

7 Cuttack 

8 Deogarh 

9 Dhenkanal 

10 Gajapati 

11 Ganj am 

12 Jagatsinghpur 

13 Jajpur 

14 Jharsuguda 

15 Ka lahandi 

16 Kendrapara 

17 Keonjhar 

18 Khurda 

19 Koraput 

20 Ma lkangiri 

21 Mayurbhanj 

22 Nabarangpur 

23 Nayagarh 

24 Nuapada 

25 Phulbani 

26 Puri 

27 Rayagada 

28 Sambalpur 

29 Sonepur 

30 Sundarga rh 

TOTAL 

Opening 
Balance 

ason 
01.08.2023 

342 

264 

337 

183 

321 

29 

517 

40 

137 

53 

491 

36 

313 

420 

193 

193 

205 

881 

599 

118 

316 

115 

74 

32 

93 

548 

91 

9 98 

79 

1292 

9310 

5 12 

3 4 

9 5 

4 3 

12 3 

3 

25 11 

10 o 
2 3 

3 6 

21 20 

3 5 

6 6 

6 10 

4 6 

3 4 

5 8 

16 5 

9 7 

6 3 

6 5 

7 6 

6 6 

5 3 

6 7 

10 7 

o 6 

17 14 

3 

8 15 ----

Total 
Pendency 

ason 
31.08.2023 

335 

263 

341 

184 

330 

31 

531 

50 

136 

50 

492 

34 

313 

416 

191 

192 

202 

892 

601 

121 

317 

116 

74 

34 

92 

551 

85 

1001 

77 

1285 

9337 

292 41 2 

189 60 14 

229 89 23 

161 22 

273 56 

18 13 o 
384 119 28 

47 3 o 
133 3 o 
50 o o 
413 73 6 

32 2 o 
239 69 5 

287 110 19 

186 5 o 
154 38 o 
184 17 

651 205 36 

462 139 o 
121 o o 
270 47 

107 9 o 
62 10 2 

30 4 o 
83 9 o 
361 172 18 

84 o 
677 249 75 

60 15 2 

910 364 11 ----.... 
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FIGURES RELATING TO POCSO CASES [ALL COURTS] - AUGUST - 2023 

Name of the 
Judgeship 

Angul 

2 Balasore 

3 Bargarh 

4 Bhadrak 

5 Bolangi r 

6 Boudh 

7 Cut tack 

8 Deogarh 

9 D henkana l 

10 Gaj apat i 

11 Ganjam 

12 Jagatsinghpur 

13 Jajpur 

14 Jharsuguda 

15 Kalahandi 

16 Kendrapara 

17 Keonjhar 

18 Khurda 

19 Koraput 

20 Malkangiri 

21 Mayurbha nj 

22 Nabarang pur 

23 Nayagarh 

24 Nuapada 

25 Phulban i 

26 Puri 

27 Rayagada 

28 Sambalpur 

29 Sonepur 

30 Sundargarh 

TOTAL 

Opening 
Balance 

ason 
01.08.2023 

385 

798 

312 

575 

249 

94 

839 

173 

211 

108 

930 

219 

999 

186 

435 

556 

572 

1261 

453 

197 

772 

325 

185 

81 

345 

782 

193 

427 

131 

757 

13550 

14 24 

10 21 

5 8 

14 20 

8 10 

2 2 

12 21 

o 
4 14 

4 13 

22 24 

13 10 

17 35 

3 10 

10 17 

7 20 

12 16 

19 21 

13 18 

38 

15 21 

4 12 

10 9 

2 6 

12 12 

7 15 

3 4 

16 11 

1 3 

9 15 ----

Total 
Pendency 

ason 
31.08.2023 

375 

787 

309 

569 

247 

94 

830 

174 

201 

99 

928 

222 

981 

179 

428 

543 

568 

1259 

448 

234 

766 

317 

186 

77 

345 

774 

192 

432 

129 

751 

13444 

297 78 o 
573 213 

221 86 2 

418 151 o 
179 68 o 
72 22 o 

699 131 o 
139 35 o 
173 28 o 
97 2 o 
817 110 

180 42 o 
690 291 o 
121 58 o 
372 55 

408 128 7 

396 172 o 
900 359 o 
376 72 o 
226 8 o 
668 98 o 
251 66 o 
157 29 o 
60 17 o 
263 82 o 
656 11 8 o 
177 15 o 
267 165 o 
III 18 o 

553 198 0 

.m. ..... 
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SCHEMES BY THE W6CD DEPARTMENT FOR THE CHILDREN 

ASHIRBAD SCHEME 

The Ashirbad Scheme aims to support children who 

faced difficulties due to death of both parents or death 
of sing le parent (prim ary bread earner in the family 

during the period 1" Apri l 2020 t o 15'" September 
2021 amidst COVID-19. The scheme includes monthly 

financial support and other convergent support for 

eligible children and their care givers. The objective 

of the scheme is t o provide family based non­
institutional ca re in similar socio-culture environment 
and to provide best of the care to such children. 

BIJU SISHU SURAKSHYA YOJANA 

The primary aim of the BUu Sishu Suraksha Yojana is 
t o provide comprehensive support and protection for 

children in need, including those without biological or 

adoptive parents, legal guardians, or those affected 
by HIV. The scheme seeks to provide - Techn ical 

Education Support, Scho larships, Financial Support 

fo r Girl Child, Marriage Assistance. The Yojana 

is designed t o assist ch ildren in need of care and 

Protection, as defined in the Care &. Protection of 

Chi ldren Act which includes Ch ildren w ithout biological 

o r adoptive parents, Children without lega l guardians, 

Abandoned or surrendered chi ldren, Children 

affected by or infected with HIV. 

BIJU KANYA RATNA YOJANA 

The scheme was introduced by the Women and Ch ild 
Development Department, Government of Odisha to 

create an enabling environment for the surviva l and 

development of the girl child to promote her holi stic 
development. It focuses to improve the child sex ratio 

(status of girl child) in the state by promoting their 
education , health and va rious other factors that are 

deemed essential t o p romote the objectives of t he 

scheme. The scheme attempts to provide the g irl 
child w ith elementary education, ensure ava ilabil ity 

of toilets facilities in schools , provide self- defence 
training . monitor their dropout rates, promote access 

to education, and educate adolescent girls on sexua l 

and reproductive health issues . 

BETI BACHAO BETI PADHAO 

To address the issue of declining Child Sex Rati o, 
Govt of India has launched Beti Bachao Beti Padhao 

(BBBP) scheme since January 2015, as a mass 

campaign focusing on multi -sectora l action. T he 

overall goal of the scheme is to ce lebrate the G irl 

Child &. enable her education by preventing Gender 
biased sex selective elimination , ensuring survival 

&. protection of the gi rl Child, ensuring education &. 

participation of the girl child . 

IMPLEMENTATION STRATEGY 

For smooth project implementation, The Odisha St ate Chi ld Protection Society at the Stat e level and District Ch ild 

Protection Units at district leve l are functioning with coo rdination support for implementation of t he state action p lan 

&. dist rict action plan. State action plan includes intersectora l consu ltations; training &. capacity building, awareness 

generation. District action plan includes training &. capacity building, innovation; awareness cam paig n, IEC etc. 

Child Welfare and Protection Committees are formed and made functional from village to st a t e level for effective 

imp lementation of the above- mentioned schemes for the protecting the right s of the children. 
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